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Clause 22, as amended, was added to
the Bill.

Clauseg 23 to 35 were added to the
Bill.

MR. DEPUTY-SPEAKER: Further
discussion on the Finance Bill will
be taken up tomorrow. Now, we will
proceed to the next item.

18 hrs,
PAPERS LAID ON THE TABLE

NoTirFicaTIONS INcreasiNg CustoMs
DUTY ON CERTAIN ITEMS OF IRON AND
STEEL IMPORTED INTO INDIA

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
Sir, I beg to lay on the Table a copy
each of Notification Nos, 118—Cus-
toms to 118—Customs (Hindi and Eng-
lish versions) published in Gazette of
India dated the 28th April, 1981 to-
‘gether with an explanatory memoran-
dum regarding increase in the Cus-
toms Duty on certain items of iron
and steel imported into India, under
section 159 of the Customs Act, 1962.
[Placed in Library. See No. LT—
2436/81.]

e il

BUSINESS ADVISORY COMMITTEE
SIXTEENTH REpDORT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH): Sir, I beg
to present the Sixteenth Report of
the Business Advisory Committee.

18.02 hrs.

DISCUSSION RE. ATROCITIES ON
ADVISIS IN DIFFERENT PARTS OF
THE COUNTRY

MR. DEPUTY-SPEAKER: Now
we take up Discussion under Rule
193. shri George Fernandes.
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fooer #%faqi Y—mwva HOF
T H-—3H TATF H EA i Avfz-
Fifegi ov gafsa g% & o g7
g & 1 wifgmer & faw 39 sfea-
& F TaTH A @I &, aAred WA
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[Surr CHINTAMANI PANIGRAHI in the
Chair]. :
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faqes @ &, zawT wx fady 30—
TW & ATHF FIHT TWAT AT E 1.
fergeid © @ga ¥® qawe, A
TTOT HIqET, wHT O fEAT qgw gew
3w & arr foor & g ¥ W
fax & fora Wiw =1 feqfs &1
T T A, A AT FT AT F—
qefar, wgf - wifeas) @ €1
W AT H TEAT 13 wIH &
Trgva W% ifedr & 9@y 9 9%
fagr & fo sa & 38 W & mar,
A @@ TF SHIT WIfRATH) oA
F AT F 76 R agH JOFT W
QT 4T | N7 |97 SR A
g Wik god § & wwT ww agw
W a7g ¥ qmr F7 9r @ § av
FT FHI CAFT TEANA oV ARy T
gi—= TR Far § 0 F sl
TO® IIT AN FE AFAT §, WUHY
# g aFAT § Wi AT uy vk
farre &) awar g |

‘When I asked him whether the
Law bothered him much?’ he said:
“1f 1 strip you of all you have, here
no one around here will give any
evidence against me.”

When he was asked: “Had you
used your gun lately on any one?”
he replied;

and under quote and unquote Mr.
Pran Chopra publishes the reply:

“I have recently killed three per-
sons”, . . _

And when Pran Chopra asked
him: ‘Why?’ The answer is:

“It wag God’'s will. He called
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W fegem & ww & swErd
% wai g€ & fo wfgant *0 f&w
ag & &% wr § A¥ wger AW
qg wear war & ¥ qEer AT
X7 ®t awr war §, wEA USEA™
® @R # oad % oFa GG
qqd fergeara ¥ 32 feafer R
o §g g #§ mifzaE afgami
£ o ez §, 99 FAA T AOOA
& st Faezit ¥, IF ®( WAHASE
feqfa =1 gared & fawr ¥ IV
St T IBR F FA AT A0EL
@8 g @ wee s & feaf
¥ @i & AR W AR IF AT R
T w1 gee @ gA g W
w¥i fs awere g9 fdifeda W
¥9 o4 FAFT TE af’(_ii" @
9 wH FON A EE AR
& § WqAr I FArS FATE |

SHRI UTTAM RATHOD (Hingo-
li): Mr. Chairman, I am grateful to
Mr. George Fernandes for bringing
this important thing before the
House. Myself and Mr. Narsimha
Reddy, we two members come from
Adilabad District. We hLave been as-
sociated with tribal taluka in which
this Indravalli village is situated.

I remember to have visiteq this vil-
lage three or four times during some
past years and according to me the
population of this village is almost
between four to five thousand. It is
most unfortunate that in this tribal
taluka such an incident should have
taken place,

will take Back.- In 1986, 1937
started a_scheme with Baron Heiman
1o support

B
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the upliftment of the tribals in the
old Hyderabad State. In those days
there were 11 tribal communities in
old Hyderabad State and books spe-
cially written in Devanagari and
Telugu in their tribal dialects were
published. Some boys who had studjed
up to the third or fourth standard
were collected at Marlawaj by Baron
Heinandors, they were brought—es-
pecially Gonds—and they were given
comprehensive education for a period
of three or four years and they were~
trained and sent to open schools in
Gondwaris and Gondpuras. Not only
that. The old Hyderabad Government
started the upliftment of tribals, Mr.
Grigson saw that gpecial social welfare
officers were appointed with revenue,
judicia] and executive powers to give
justice ¢o those tribals, And what did
I see during my time about these spe-
cial social welfare officers? They are
empowered to give patta lands, patta
rights to any tribal. They could im-
part justice, Certain gections of cri-
minal Procedure Code and the Iadian
Penal Code were entrusted to them.
Not only that, they could extern any
moneylender, any miscreant, any non-
tribal from that triba] area and ask
him to go away from that area. In
September 1948 after we got our free-
dom.—=] am sorry to say—the ivihal
development movement has received
a set back. I have stayed there till
1957. I sav, that when I left Adilabad
there was only one road which linked
Gudihatnoor, Utnoor and Kerimeri on
the other side. Asifabad. After that
only two roads have been completed
and recently when we have come ac-
ross a Press note, we were told that
this area still remains to pe unacces-
sible. Why? During the Jast 30 years
you could not construct roads there.

Why do you forget that in 1953-54
wheén in Nalgonda such activities were
started by the communist parties, es-
pecially in Nalgonda and Khammam
akées; we have seen that roads were
1aiél there, so tHat they could be made
acceséible dhd Government machinery

“
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I do not think that even the other
viiiage roads could have been cons-
tructed there. This Utnoor taluka
was compietely neglected. I will tell
you, According to 1941 census the
tota] population of Utnoor taluka was
only 26,000. Out of 26,000 21,900 were
tribal Gondg and the other 5,000 were
non-tribals, Some of them were
Lambadas and some of them were
Muslims and others. Due to the Area
Restriction Act which we passed here,
the Lambadag and others were salco
included in the list ¢f scheduled tribalgs
in Andhrg Pradesh. This jis how
they got their rights. Today there
i5 an attempt on the part of some poli-
tical partieg to create enmity between
these two tribals and see that they
fight among themselveg gg that the
others get the benefit of it. It is most
dangerous., There is no Government
machinery to explain these things to
those people. That is the most un-
fortunate part. I had lived in that
area. I worked in that area. What
I feel ig that ap incident where 15
pecple were killed should not have
occurreq there. It is not 3 couple of
people, I know the Gonds there. I
know the Lambadas, I know  the
Mathuras there. They are most do-
cile people. I think the Police have
taken the law intp their hands and
they have butchered these people.
Unfortunately the Press release says—
where the Home Minister says--that
a magisterial enquiry has been ordere-
ed. I do not know why a magisterial
enquiry has been ordered intp ruch a
big incident. It must be a judicial
enquiry ang the head of that com-
mission shoulq be a person of not less
than a High Court Judge. I have
faced g judicial enquiry in Kinwat
firing. A sessions judge as appointed,
The enquiry started after one and a
half years, The witnesses who had
filed affidavits had forgotten about
it. Ultimate result wag that every-
body wasg set free. I want that a judi-
cial enquiry should be instituteg with
a High Court judge. Secondly, the
Government generally does not take
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any step against the guilty officers.
After the report jg presented, it should
come up before the House, within six
months. .They are discussed in . the
House. But we find that Government
generally does not take any action
against the guilty people, I say that
whenever there ig firing on scheduled
castes, scheduled tribes, nomadic
tribes Vimukta Jatis and ex-criminal

Iribes, Government should take some

steps against the guﬂty ofﬂcials

Development activity in the tribal
area should be speeded up. I have
seen the 'press release. I am' told that
Rs. 80 lakhs have been sanctioned.
Rs. 80 lakhs are not gufficient. You
must send dedicated people there, offl-
cers who can identify themselves with
the tribals, Missionaries have done it
in Poorvanchal, gs Mr. George Fer-
nandes said. We had a set of officers
during Heimandorf’'s time. We had an”
Anthropology MA. who was not
taught in the class room, but he lived
with the tribals, drank with the tri-
bals, danced wijth the tribals. They
were the first set of people who were
appointed as Social Welfare Officers.
Hyderabad wag the first State which
had a Director of Social Welfare. It
was alsg the flrst State which bifur-
cated Tribal Welfare from  Social
Welfare, Much could have been done,
but it is not being done. We are look-
ing to the demandg of urban people.
Adilabad has been developed, Nirmal
hag been developed. Even small
places like Tchoda and Boath have
been developed. But Utnoor iz neg-
lected. Whpo is responsible for defore-
station? It is the big contractors. The
tribal will fell one tree and he cannot

‘sel] it

In the terms of reference. 1 want
the following to be included:

“Whether land regulation was
properly implemented?

Whether the tribals were reaslly
dealing in timber.” '

“These two ' matters should be
investigated and those who are
found guilty should ‘be punished.
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Adivasis (Dis.) 406
gt gk & oY gawdr @rwt ¥ wewy

& fawc § St woe ¥ 9w

AT ST R R\ AT ' AR
qEEr Oiw FOT § | H@A q%Ee
%1 ww feoaww &9 & 1 ww
SHA! TR FAT TZA §, AR I
TR &9, Ag IOF A AT
TF AT a  d®@ F it
Tt §, A A@ ¥ 9 I
¢ gg@AT & |\ & Al wgar fF
T F qF AR FW@ A TN
et = | e A o AR ®
TR A IF qgr ¥ faww famr s
HIT aF 7 NET TATE g WX T ATSY
3¢ ata ¥ HE §Far § | A% ¥
¥TT FFH Y8 wear § @y N A
o9 gEdr § | AfEA W@ w var
M QM A qrw § AR §_A
¥ FHl FET Far § W wr
aTa TRAT § A9 T Ty AqTE
STT ST THHT ST & A A, T
FHY T Ag) (AT &1 AFAT ¢ |
HIFRT &7 AT AT § 9T ®E g9
FIaT ALY gxar &

o A TN AR '@
@t =fen 1 ag T # A §
ag®a aArd # A g 1 AEA
ST AT &Y §9NQ gy X@AT g
A @ wwr gt ¥ ok W@ fw
mrfaafaal 1 st £, @EEnw
w1, g@r |, dg], sa, W09,
Hrar, adw wfz faad o @ s
§ gar Wi gt § 8 § WK
sa gor wmar § fr o 9@t 7
M &7 W@ & Q@ wY @



e 1 WY ¥RE AREET I FE
qER FT TG BT g | ax W
Y feewa @ @sar

WY F¥ IDN 4§ ofq gATE AgA
‘qtEY WeHT WT wE 9AT AR 97
ey ot wrE w1 /R S @aq
@ § uger WA I Wy
IR faga® wEam B | T2 AR
¥gw IBT @ q, AFAC a9
aEl ¥ woAr v fomr @ %
afwr s WRe wRfvat w1 ey
& o frar et § & AOF FT T
qaw gt Trar .

ura 3w ¥ fEw w1 waq g 7
Y WA ¥ IAFT qAT § AT AR
Tgl @8 | fagix ® am F & ww
® | C TT FEGAT 7 IH AT
qagt w1 aadedr fasra qige frar
2197 ¥ & ara gax  wifzamt
g rad gare v ¥ owhd €
]| T TEr F /T @ Ad F
g & w1 Trzr A% wifww w®)
fireqary 8 #@ & fee & fagema
& M 35 faws wEs 357 €4 7
¢ wiftafaar +r faxfay ®
qry fawsiy war & 1 fawesr A
e & A T@ § 7 #w
Tl e w0 ? ag @Ree
fergenw & oqa¥ ¥ wr we e
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T W owr £ 1 Fqwa I A
w15 §U § M. fggram & AT
3RAC T FT & | GHA ®
a"tgm‘t i & v gamg 3T e
g, forady wiw garmr W@ & @
Wiz oF fasr € 97 FCF 9
& at wosr gfed, woesr wer fad
FI FAF T AU A F IAR(
qRA aF darc g aar & afea
S Aam® WUHE w1 AT &
A T Ar W@ &, T §T qv(a qn'y
® 9T qT FT AL EF E AW
w1 Q@A A qET &

AT S S A-AR 6
& wawr fa=fat sar §7 g3
oY & g wrwr qfew AR
gar & @A @i Fr faecfrai @
aarg fear srar &1 gAfy wafedy
F FHA FY FE FoOATw A @
g ooy gy € fw AT & owur
gt &7 FAfFs =W aF Wy gA4 2T
¥ qamr s A€ ager § (1Eeemd)
FT Tq gATE AG F afer g9 w40
a1 ¥4 @ W Tgw IOA W 4
afer o gay F  fag o A
¥ &1 7 7@ wgar fooar &9
g1 gwy st wr faer @R «r
wfasmx &1 37 @t faeafeai &
TG AITH AT U | AUC FE AT
¥ oqam w1 war AT T g wQE
€9 95 T ATEH I W AT AT
TE GRA, W9 § WIA FET W
IAT WIC AT NI O FT 497 AGH
o | |
1841 hrs.

(MR. SPEAKER in the Chair) .
g wgm e um W A
T¢ TG TT WA IACT qF ar
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W9 I FT aa & A shee fw
w feer & st W wnfor &, <
W wo g, § A WA wrafer T
A HASTE, WU AT qE wEY &
& wgt fog wmawm fear & agr
F gy 90 W o THo G
N gaw feqr @@ @ W@t fow
RT A TX @ ¥ 14, 14 «WT #Y
w1z fzar 9@, & @ g fF w
F< foar war & @ w9 ¥ wW
Iq 9AA F FEIX F qgT  ]T
717gT |

& mrdy ot & wgAr wWwgar g
fr arc foorr & @ fag 7@
¥ AT aggT A oY ¥ oF e
# etz qv g=fvwr } frar ey,
uTS T W & W< W foedt
arfe & «wr # smemel & werE
& = W oae qew g, s
ey WX & A1y, weeT WYEl g, &
HF 9 Wy @ A9-gar @ifeg,
wr fagia aargn | w TR ATeET
a2 owan, fam W @ wiaw g
a1 & ge&s @1 @ wF T §
e A wm aE § AT wa g
Tt gt qar @0 AT wEIAT
fo wedt @ ¥ &, fesiw &
gl
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[ &Y aAm awEh]

W ¥ 0w G I AT
T awE TN T W
ey g oAty @ faadt
ST AT ¥ F qTE 7 WA
g fad % &Y as Jdr A
W & faeeay qatg @ S

aﬂ'l'
o
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qY e AT AT AT TTo Aifgar
Y, mwAr T M F FfEAanma
#t & agorr wgr & 1\ ww! g
AN g I2AT |
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I i § [feT g e
FTA, IX I AAT of w@T §, AwA
q oA A F@ &1 AR I
qi2 ot fea¥ WAy man ¥ oFE
wr wrot & Afea w3 o feadow
T R E FF AW IATT F I
art &1 o forqoe & 0@ qAw
ﬁ"ﬁ'ﬂ?'{ia’,ﬂ'i & ®T AT FTRA NS
T e =Y % <@ €, 3% A1 quEe]
FIT FCA( AT | 39 & I Ft FI7T ¥
7afRT Wro g g

=Y feeiiq Tag wfcar (wmwar) :
ueAd WE®E, w gw  fAaw 193
& wetw  wifgafaat & are § 997
w7 w® & | wrfeasfy wfed &
TEEl W SirAl ¥ @A T q
g foasr dewr g qw ¥ faw s
FAT & | IIA WA oF fAaw
dgesfe & o @ age & fe¥ gu
1 TR ¥ gR urfeardr o
AET FAY WY EHITITIT FE
TR ¥ waaTA T £ | wA
& gu 93-faa, 98 T Al wvTEw
anr wrfearfaat s wew F@ § 1

o wAeSE ¥ i
FARX AFE | T A gAre AW
®1 qr, =Nwdr gl Y, s
¥qfd, sa ¥ fEdur g &
qg TAAT T A(G AT HI0OT FT Y
¢ v wrfeafegt & g7 ovg & ave
g afer xg AT F T &Y
® AW AMY, 7 gH THH AR
# vorAfe ¥ S97 93 w7 wwqi £,
at & wamer g fr gwan w6 Trear
e aFxT & 0

AT qA A QIR T F WHT
T TN AT FT AT AT
qr | 9@ TiF AT F7 AT AT
Ty § WIC wg 9T 35 wfewT AN
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wrfeenft &1 S¥ A § arwEt Wk
afeerat & wow guw gieew &
wgt a7 3 AT 4 A« F A 5T AT
N % QT wEAr gf, o ¥ gew,
X AWTH WX FH AW X oA F
faw uF I¥ wHAE qITAT G 1 A
Ffa®Td T F FUA FiEEH § TR
% S arad Ad € 1w FAr™
FX T7 qaT gor % IR §uw arfasr
FT 7T A7 fFTIfET gg qaAg Wy
FuF ¢ A T g gwRgEd I
g F TRATAGER 1 @
da & sfgafedt ®R o= ot
BraTaY § ¥ ¥INT # A FT I[EA
WA T ) W AR H ARl ®
FreTT ¥ TEA AT & ATHT F1 frowTT
foqr war € 1 WU ¥ F @v
g arae ® A & fog  dare
W Efr T ATR FTEE TERTH A4
gmw €

IET T B WA & o THo
Wo, ¥n Fedwet W aga ¥ oA
T AAARATIFIIN F &
T ¥ PTG | F A ®
473 WU S WY EEESATY weAfwa
21w E e gdw o o
wear & AT gut ¥ 1wy aw
Iaer == T fFar mar g—saa
Pregare 7Y fear mar & 1 ¥ T
™ IR Ffaw 193 %F ot @& Tifew

ar 1 & @i fafres qa
ATFIRT T or7ar AGATE, FAMCw
A W WY @a ¥ qE W ey
¥ WYy ax wuR-weheat € A
F

ofgr e & qarar & 9W T WY
3, 4 aF 3T ¥ wrIAT W@ WY Wi
WA qw arfersr Y aver o ferires
T AmwT afr ¥ O o gl

Atrocities. on . VAISAKHA 8, 1908 (SAKA)

Adivasis ‘(Dls.) 414

i Y grEw § o g€ e, W
v TR & QHoaATEo Fricvawr A Wl
¢ fr@ wesr A g giR, S
am  fAdar ar w9 € 114w
¥ qgdr oY 1 7 9@T F oA A9
£ wAAT I | TF THAT qFX o7
¥ @gr qC BTG @9 & wIg qEaT
¥ w37 9T, O IAT A7 Egias faaAr
g7 S4 T ¥ T 9D & &1 10T
21 gaM vt Fw 9@y ;e
qifgadl  @Ew! A, S & QAT @
WRT, SRR ATATEAGARIG . . .

WEqW WP . G TF CATET
¢ fear s ¥ wrv sfeq + Fael
fe $& 37 &F #fF TEw g4
7 & 217 Aiwy N aga §

st faeity fag it & wwr
“ﬁ‘“ﬁ""&'fﬂ'.l

@A FEAr Twdl, Wl ag e
WrvemEm H ot g1 A TR
WARTE | IT FH IAET 7 Ar
q¥FaT, a8 B 74! aFd! Wi ag gfaa
o s Fravgi ¥ ¥ o
D FIT ST avw ¥ fEE wmar
qgelt A1T fRar &7 ) I8 T wezh
# oY w17 ga<d a7 frar At o gfee
) Fd Har | gfem ¥ AR faers
wWow fed gt s0f 13999 # f5
zg qfear o g97 gz Wi § wie
FIT JIT TS TIAATH KT HITAT FX
g TamdsTrE fr @ &
gfea gratea & | ¥ A&t o ¥ aw
wigar g & do qo wifo d qrUTEA
! TFAIE FIC W §F TSAT FT
o0 aw® ¥ Aiw w7¢ | wrfFary
gfary & g¥ wfgsifeat wY aam
fwqr s o swaw ¥ wrfzafadt &
wfy gaedt @y §, Fav wTAw
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weY § OF wfgsrd w1 @ -
W& | WEP g@Y wIAIg Wy § wer
% =gl w1 grea gEET ATAT
wifgq, TAHT IgF TE @AV WY |
w¥l # ag 3faw wadas fog ¥ %9
TITAr IR €2aq 9T ATAAT F AR
¢ 1 TF aigsfal § e fqairag
w7 ¥ Il ¥ gZvar ArAr Afge ¢ W
# Wo Mo wrfe ¥ FiT FTUAT
qEAWF § |

73, & 33 wgvr wgaT f f®
wifggifeat & « F agg wQ 1
gRl TN B el K awmx ®
RS ¥ 377 SIMAT | wT Y VET
T TR IWMA w7 ST oSAR)
gesfa § N @7 &1 wfugm
21 g0 M T ST &T FEEY
OYTAT ST VET §,  Sead ¥ 99rar st
W OE AW kM Ew w ? ag
gne fag For fasreona w¥a §
AT EY F 9@ q 72 Fray war @
i ofw s wifend & & ag
w9 %@ dra & fag @are S Y §
IAH WRTHTRAE, 37 F qu6 &
T wraaTE 1 T WTEAr g fE /R
/YT grIR  wrAAia g fufaeet 3|
F T A fogar sa1Ti graaarg Sad
VAT FTAATE) A¥ W wgT A% @iGUT
T g & fauw wvwa) ot § wgm
fr g8 3 gwT Eﬂ'oﬂoﬂT{o ! AT
FUT WX 1 ugfaay g, Ig fede
g ¥ A wEQT w0 3 K
wEAT g 1 WMo ¥ wy faar, @@
fog & waunT 4T E

SHRI G, NARSIMEA REDDY
(Adilabad): Mr. Speaker, ]| am very
thankfu] to our friend Shri Fernandes

who has raiseg this important discus-
sion in this House. I am further
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thankful to him because he requasted
us to raise above the party level so
that we may be able to help the Go-
vernment in protecting. the Scheduled
Tribes of the country. '

I represent Adilabad (Andhra) ‘Par=
liamentary Constituency. I would like
to give a little background of the
situation that has led to firing. We
all know that the entire tribal Popula-.
tion of our country, unfortunately,
from thousandg of years had been
leading aloof and secluded life from
the mainstream of this country.. Our
national leaders after independence
bave rightly come tp a conclusion and
decided that a separate protection or

safety should be given to the Sche-
duled Tribes go that they may be able
to come at par with other people of
this nation, So, keeping that in view
it is a very funny co-incidence that
the Government of India on 28th April
1960 that is exactly 21 years from
now appointed U.N, Dhebar Commit-
tee to go intg the details of the tribal
communities in thig country. The
Committee submitted the report indi-
cating in what way we will be able to
help them. I quote the observation
nf the Committee:

“The problem of problems is not

to disturh the harmony of tribal life

- and gimultaneously work for the

advance, not to impose anything

upon the tribals and simultaneously

work for their integration as mem-

bers and part of the Indian family.

That is the mission assigned by the
father of the Nation.”

19 hrs,

I am only trying to give this back-
grounq because, with this background,
with this congeived idea of our natio-

. nal leaders, the Commission hag sub-

mitted its report. The Commission In.
ite report has further observed fhat
the tribal population till then, that s,
before: what happened in 1060, were
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‘ostupying sgriculturs] land,. doing
sgriculture, that is, podu type of agri-
culture. 'Whenever non-tribalg enter

a village inhabited by the tribals, the .

sentimentg of the tribals are that they
will not like to stay in the village with
other communities, Whenever non-
tribalg enter into a triba)] village, the
tribalg will start vacating it and they
will go on the hill-tops and enter into
the interior of forests., It igs only for
this reason that the Commission has
rightly observeq that these tribal
communities of our nation should be
protected and that we should not
allow any non-triba] to encroach upon
their land. Keeping this in view, the

Andhrg Pradesh Government has

passed certain rules,

If we g0 back to our history, the
Gondg are the largest tribal group in
India and these Gonds are mostly in
Andhra Pradesh, Madhya Pradesh,
Orissa and Maharashtra. Once upon
a time, there was a kingdom of Gonds
called Gondwana. They are now dis-
tributed in the districts of Chhind-
wara, Mandla, Chanda, Adilabaq and
Warrangal. These districts were once
upon a time ruled by the kingdom of
Gonds. They enjoyed complete in-
dependence and they used to have,
once a year, a darber in Kaslapur,
that is, in Adilabad district of Andhra
Pradesh which is hardly 15 miles
away from Indravelli where this
unfortunate incident took place.

After Independence, gur Congress
Government which took over the State
Government of Andhra Pradesh, to
keep up the sentiments of tribalg in
that area, followed the same gystem
of holding a darbar every year in
Keslapur, There is a temple. Every
year, 5 date ig fixed. The Collector is
the President of the Committee. All
the tribal MLAg and {ribal Chietf of
that area are members of it and, with
their consultation a darbar is eonven-
ed. “So, every year, almogt all the

- Gonds come there and discusg about
their problems and the Collector tries
to golve them. In this way, even
‘today, it g continuing. As far as

™7 LS—14

. possible, even the

Tribal Weltare
Minister alsp used to attend.

Ag we all know, the tribalg = are
mainly dependent on land and forest.
Their home is not a hut. I would like

. to remind the hon, Members $hat they

fee] at home if they are in a forest
area. Thig has been going on for the
last go many ages. Keeping al] this
in view, the previous Governments
of Andhra Pradesh have taken guffi-
cient care to protect the tribals in
their own homeland,

I would like to mention here that
according to the past history also,
there were some occasions, whenever
the previous Governments or non-
non-tribal people encroachea upon
the rights of tribals or tried to snatch
away the land which they were
ploughing, they had revolted. A good
number of times, there were such
occasions, I would like to cite one
or two examples. In the Agency area
of Andhra Pradesh, there were revolls
by the Koyas. The last of these re
volts against the oppression of the
then petty officials was led by Alluri
Sitharam Raju who himself was a
tribal. This synchronised with the
non-cooperation movement Jaunched
by our Congress Party.

10.05 hrs,

[SBERT CHINTAMANI PANIGRAHI in the
Chair]

In comparatively pecent times also,
in Adilabaq district of Andhra Pra-
desh, many Gonds and Kolamg rebelleg
in 1941 gg a result of alienation of
their land from tribals to non-tribals.
I am only trying to give you the back
ground of the tribalg since last one
year. Now, the present Government,
as I said earlier, keeping all this in
view, tried to protect ir interests
by passing different laws. They have
first declared certain areag 1;' gche.
duled greas. There no non-iribe] can
possess any agricultura] land, In the
Constitution of India, a provision was
made and State Governments were "
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empowered to take up legislation and
1o get them employed in industries
- and to protect them from wmoney-
lenderg who were exploiting them.
These were some of the measures
of the State Government to protect
the tribals from exploitation, 1 will
quote the Andhra Pradesh legislafion.
(1) The Scheduled Areas Estate
(Reduction of Rent) Regulation

1951,
(2) Madras Scheduled Areas
Estates (Abolition and Conversion

into Ryilwari) Regulation, 1951,
(3) A. P, Scheduled Areas Land
Transfer Regulation 1959.

In our Andhra Pradesh particularly
this areg belongs to the erstwhile Hy-
aerabad State and, earlier from 1917
onwards the British Government also
realised the situation of the tribals
in our area. From that time onwards
a regular legislation was passed for
protecting the tribal land. That is,
by not permitting non-tribals to enter
into or encroaching into their area.

But in spite of all this legislafion
in their favour, what is the position
today? As I have said earlier, the
Dhebar Committee has submlitted its
report almost 21 years ago. If we
review what had happened in these
21 years, we can know whether we
.successfully protected their interests.
My personal opinionis that our effortg
were sincere and genuine but, I am
very sorry to say, that we have failed

" in protecting their interests, specially
in land.

I will give you the example of Utnur
taluk which wag entirely declared as
an agency area. In spite of that, today
the situation is unsatisfactory, As
¥you might have known from the press
reports, today the population if- Inder-
velly \is 6,000 non-iribels . Hardly
2 or 3 per cent of tribals are there,
The tribal population was very much
lesg even In 1947 when their number
was only 9 in Indervelly. Similarly,

quarters o ‘Utnur fafuk, then also
85 per cent of the population wers
non-tribals. Today the tribal popu-

"lation of Utnur is hardly 4 per cent,

So, 95 per cent are non-tribals, (In-
terruptions),

I am only trying to impress that
within 21 years, we could not sue-
cessfully protect the interests of
tribals, We could not even stop the
encroachments from the non-tribals.
Apart from that, when we talk about
exploitation, we must also bear or
keep one thing in mind. What our
State Governments are doing?

If you ask my sincere opinion, I
must say that unfortunately there
are some exploiters of the tribalg
who are operating without the
krowledge of the State Govern-
ment. I would like to cite the ins-
tance of the Girijan Corporation in
our State. This Corporation is meant
to protect the tribals from the
money-lenders. They have to meet

. all the requirements of the tribals

including purchasing of the produce
which they bring from the land. For
example, gum purchase in our dis-
trict s a monopoly of the Girijan
Corporation, .

For the last so many years, the Giri-
jan Corporation had been purchasing
gum at a very low rate. Now, the
other merchants, though they are not
supposed to purchase—because it is
the monopoly of the Girijan Corpora-
tion—have been purchasing paying a
high rate and are smuggling it to
different places—Bombay and other
places. I would only like to bring to
Your notice that whenever I raised
the issue with the Girijan Corpora-
tion, they would tell me that, if they
purchased at a high rate, they would .
run in losses, So, we have to apply
our mind to this. Are we maintaining
the Girijan Corporation or other So-
cieties to protect the tribals or are
they run for their profits exploiting

-the tribals?

Similarly, in Madhya ,Pradesh: ‘I

‘would like to quote here . Madhya



?mdash ln Madhya Pradesh, as you
_ know, the _collection of beedi leaves
in done mostl.y by the tribals and
the rural labourers. Last year, in
1980, what happened? OQut ot 1800
units in Madhya Pradesh, almost 1000
units, for some reason or the other,
were given to the Marketing Federa-

tion and for departmental collection. -

They -had collected only 50 per cent
of the normal collection. The result
is that the rura] labourers and the
tribals who are there to collect the
beddi leaves were deprived of their
wages; as per our rough calculation,
the loss of wages was Rs. 3 to 3-1/2
crores in that year. As short collection
took place, the beedi leaves became
short in this couniry, So, the beedi
manufacturers, that is, the labourers
who actually use the beedi leaves as
the raw material and manufacture lost
about Rs. 10 crores by way of wages.
This is not an easy joke.
very serious matter where we are in-
directly depriving the rights of the tri-
bals and agricultural labourers.

Coming to the third point, in Maha-
rashtra a'so there is. the Abujmadia
area which is mainly in Madhya Pra-
desh but a little portion of which comes
in Maharashtra. There, the tribals are
in a very primitive stage....

AN HON MEMBER: Madiars,

SHRI G. NARSIMHA REDDY: Even
today they do podu cultivation, in the
sense that each family has only 30
acres and in tHé 12-year term, every
year in about three acres they do agri-
culture. Those tribals have met and
complained to me that the State Gov-
ernment wanis them to vacate the land
or wants them to stop felling the
trees for podu cultivation. In this way,
directly, when they are exploiting the
tribals, a situation has come when the
entire Gundwana area. ..

-

MR. CHAIRMAN: Please conclude.
SHRI G. NARSIMHA REDDY: I

Rardly lpeaJ: Sir. 1 I do not make

points, you can ask me to sit down.
:il;lvg not come to my point, to Adlla-
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MR. CHAIRMAN: 1f you begin Irom
Kanya Kumari, you will come to Adila-
bad only at 8.00 p.m....

SHRI G. NARSIMHA REDDY: I will
finish. I have taken only five minutes.

MR. CHAIRMAN: You have taken
15 minutes.

SHRI G. NARSIMHA REDDY: Now
I will come to Adilabad. Regarding
the Adilabad situation, Mr. Fernandes
has spoken. Here I would like to say
that ‘the non-tribals, continuously since
the last 20 years, have been occupying
the lands of tribals. Today the tribals
have been shifted to the hilly
areas .in which thereis no dispute; it
hags become a universal truth, But
to say that the priice has killeg the
tribals may not be very justifiable
even for Mr. Fernandes to say. There
I would like to say that the CPML,
which they call as a War Group, have
been organizing for the last five to six
years in different{ manners; on that
particular. ... (Interruptions),

o FUW @YY GRS [T
F) A7 A% T 4T €l T8 A FIAIT
T, F1 FIEL, FIS QT FET ST

SHRI G. NARSIMHA REDDY: 1
will come to that. It is a very un~-
fortunate incident for which we are
al] ashamed, [ do not justify the
firing. It is very unfortunate. The
situation which was there was tense.
Since the last 5 to 6 months the
tribalg were feeling agitated, Our
‘District Collector, Mr, Srinivasan who
is one of the most efficient officers we
have, went there and collected 4000
to 5000 tribals five months back. He
took all his district officers and con-
sulted them and took down all their
grievances. From that timeé onwards
they had peen on tours and Were
trying to solve the problem. The
CPM(L) knew very well the action
‘ot the State Government through the
.Collector and the way.  -they are
fnio#ink becaiise he has taken it up
.Bg ah individual challenge that  he
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wil] satisfy the tribals and he will do
justice to the tribals. So when he
continued, the CPML felt prchably
that this way they may lose the
sympathy of the tribals because the
benefits are peing received by the
tribals. At that moment they wanted
to call a meeting and they announced
that they would gdistribute the land
which they have lost. When the
meeting wag conducted, about 10000
to 15000 people tried to collect. They
were all non-tribals. There was a
committee of non-tribals, The entire
Indravalli village is full of non-
tribals. For their protection they
thought that they should convene a
meeting in the same village. The SP
ond DSP went riund the village
and told the tribals ‘You please don't
come for this meeting because we
have imposed Section 144" When the
villagers from the morning onwards
went on collecting around the area, it
is wrong to say for Mr. Fernandes
that the authorities asked them mnot
to conduct the meeting. The RDO in
charge or the Collector clearly told
them to conduct the meeting but
conduct it outside the Panchayat
boundary. There was nothing wrong
and he askesd them to conduct the
meeting outside. But, unfortunately,
at the instigation of some anti-social
elements they rushed....

MR. CHAIRMAN: He is not in a
position to conclude,

SHRI G. NARSIMHA REDDY: I
have not come to that point. I am
Ltying to say that it is wrong to say
that nobody allowed them to conduct
the meeting. I repeatedly say that,
because
non-tribals——there are no tribals in
that village—therefore the possibility
of heart burning between tribals and
non-tribals which is simmering for so
many years, when the tribals con-
ducted a rtheeting while the non-
tribals also wanted to conduct a
meeting in theiy own village, it is but
natural that a clash would take place
and it will lead to a chaotic situation.
«+.. (Interruptions). Only when they
attacked ang rushed in, this thing
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happened Thig 1s the eye- 'w:tneas
information of the local MLA. " Sir,
we are all discussing this matter
above political level. It is a fact that
these people when they came at 5
O'clock, the trouble started. One TPo-
lice constable was hit by stones and
he ran away for 2 furlongs and when

" the stone hit the SP, luckily he was;

wearing a helmet and so his life was
saved. It was at that moment that
these people opened fire,

st werow ‘i‘l‘!‘l‘ qg s
T WL TR Y W AR KT
wE? ., (ewaw ),

SHR; G. NARSIMHA REDDY: Our
ment saying that he  would
ment saying that he would
like to regroup our Gond colony, the
tribal colony. So, in this way when we
talk about the tribals’ welfare we have
to keep in our mind....

(Interruptions)

t gAtow amEt - WY wW
R & o w AEYHE HT @ !
FT Freq ATX FC Q. . . (WEw™)
fre w0 w1 ey & wT@ @, .
(wrawrr) . .. ww gfew av o
RIS HC T Bl |

wraTd Wy ¥w: (sod)
g amdr s et A €

SHRI G. NARSIMHA REDDY: 1
am not justifying the firing. I belong
to that constituency, I personally
went round. T was Chairman of Zila
Parishag before coming to Lok Sabha.
I know many persons and the places:

1 talked to the tribals. I know the
problem of the place, 1 know some
people have died also., It is more

painful to me than any Member who
is sitting here,

Sir, T am only trying to narrate the
stories because I cannot come to any
conclusion. It is for the House, it is
for the nation and it ig for thes peop:e
to tome to the ‘conclusion. I am only
trying to say that time has now come
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when ‘Government of India has to
think twice whether we have to set
up another commission. You think
over the main problems as to whther
we have done anything in .these
twenty one years. For that what we
have to dp is how we want to protect
the tribals and to win them over,

With these words, I thank you, Mr.
Chairman, for the time which you
have given me.

. MR. CHAIRMAN: Shri Bala-
pandan,

SHRI E. BALANANDAN (Mukun-
dapuram): Mr. Chairman, we are dis-
cussing the problem and, ag the pre-
vious speaker said, this should be
discussed above party level. Every-
body would like to have a discussion
like this. The point came up for dis-
cussion because of the horrible In-
®ravalli incident as was properly
narratey by my friend, Shri George
Fernandes. I may also add some
points to it.

The police completely mishandled
the situation and they have killed
fourteen people by point blank firings
as everybody said here. The  Girijan
Rati Coali Songam announced a
public meeting. On the same day, at
the very same place, the non-adivasi
people also wanted to have a public
meeting. Normally everybody would
expect that the police would have
asked the non-adivasi people to have
their meeting next day or it might be
held somewhere else. Instead, what
the police did was that they had
banned the two meetings. That is

le version of the Home Minister.
The Home Minister of Andhra Pradesh
declared in the Assembly itself.
Having banneq the meetings, what
Wwas the arrangement made by the
Police? They wanted to protect the
non-adivasis. An alibl was taken
that the meeting was banned- just to

sitack’ the adivasis. If you read the

' Paper report and the statemnt made
by the Home Minister in the Assembly,
;l:!:ody will have any doubt about

The explanation given by the Home
Minister in the Assembly itself had
admitted that there were two mis-
takes—Afirstly there was no proper
police intelligence report; secondly,
there was not sufficient police force
in the gistrict. The other statement
my friend was making was that the
district collector wag active etc, ete
This incident did not take place all
of a sudden; there was an agitation
going on for months about the agri-
cultural wages etc, and these people
wanted to organise a public meeting.
The agitated adivasis—the agricultural
workers' union—legally wanted ¢to
have a public meeting. In that very
place, others also wanteq to have &
public meeting on the same day.
Normally, any police officer handling
the gituation, might ask this party or
that party to have the meeting some-
where else to avoid tension. The
tension was there for long. The
Home Minister of Andhra Pradesh
declared in the Assmbly itself that
there was not suffiaient police and
there was no proper intelligence re-
port. Therefore, what happened was
that these people a fourteen of them—
were killed by the police like the
hunters shooting the birds. Many
others were also injured. This wars
the gituation there., Everybody should
be sorry for that, My friends on the
other gide wanteq that instead of a
magisterial enquiry, some judicial
enquiry should be there. I support
their demand. But that alone wil
not be sufficient. If anybody goes
deep into the question then. he
will come to know what is the real
problem over there. Sir, in 1859 in
Andhra Pradesh Scheduled Area Land
Transfer Regulation Act wag passed
Under this Act in this particular are:
the land should be held only by
Adivasis. Now, what happened. This
Act had been enforced in this area in
1968, After so many years what w-
find is that there is no land in the
hands of the Adivasis there and the

record shows that 1,500 cases are
pending in the courts. That means
practically the land of the Adivasis
has peen taken away by others, Even
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after 20 years of passing the Act and
'10 years of its enforcement the land
is not in the hands of the Adivasis.
This is the main issue for which a
remedy has to be found out.

Now, Sir, I would like to quote
from the Indian Express Editorial
dated 25th. April,- 1081: .

“It ig foolish to look at this pro-
blem purely in terms of law and
order issue. - Adivasis have legiti-
mate grievences in that they have
been denied access to the agricul-
tural land which traditionally
belonged to them,”

The Jand which traditionally belonged
* to them has been taken away. That
was the issue gn which, these people
were agitating. So, the problem of
Advasis has to be vieweq and golution
sought on the socio-economic base.

Sir, here in this August House and
everywhere ‘else 'the ruling party
members - - daily’ talk of Harijans,
Girijans; Tribals, etc, What is their
plight? I am mnot going into the
details of Andhra issue about which
the previous speakers have already
spoken at length. Now, what is the
position of these people in other areas
as well? Sir, if you go through the
daily newspapers you will find shock~
ing reports about attacks on Harijans,
Girijans and Adivasis. - I may only
narrate two or three small examples.
1f we go through the news all of us
wil} be ashamed of it. In Orissa
Assembly the Orissa Revenue Minister
said that he would take up the point
with the Government of India on the
discrimination shown to Adivasis.
There are some Bengali settlers in
Danda“ Karanya -and they are being

given ' Rs. - 38,000 for housing and-

Rs. 700 -fox, buying a pair of bullocks
whereas the Adivasis are given only
Rs. 1,000/~ for housing and Rs. 600/~
for buying a pair of bullocks, Why?
Now, the Revenue.Minister of Orissa
said that he was going to take up
this muttér with the Central Govern-
ment. . Sir,' the Centra) leaders day
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in and day out talk about helping the
Adivesis- and giving them weightage
over others but is it the type-of
weightage which is given? While .
others are given Rs, 3,000/- for hous-
ing these people are given only -
Rs. 1,000/-, 1 can understand that
some may think that the Adivasig
need not be given Rs. 3,000/~ as they
need not live in better houses but,
for buying bullocks can Advasis buy
a pair of bullocks for Rs, 100/- less
than others? - Yo

Another point is that some report
has come from Bihar. A Memorandum
was submitted to the Government by
one Miss Laru Janko, a Mabhila
Samithi Leader, and Mr. Purnendu
Mazumdar, General Secretary, United
Mineral Workers’ Union, He has
brought out the situation in that
Memorandum very clearly. In Chota
Nagpuy district these Adivasis are
brought by agents saying that .they
will be given work there in brick-
making; they are brought in saying
that they will be employed in brick
kilns and so on. But what do they
do, Sir? You will be really shocked
to know this. I am unable to say it in
Parliament, They rape these birls.
These girls are being manhandled
and beaten up. They are not allowed
to go back to their places, if they
want to go back.] This is what is
being done. This is the sort of thing
which is happenihg in this area, This
sort of treatment is being given {o
these women in Chota Nagpur area.

MR. CHAIRMAN: You may please
conclude, .

SHRI KRISHNA CHANDRA HAL-
DER (Durgragur): Sir, the time is not
enough. You may kindly extend. the
time. -

SHRI E. BALANANDAN: There is
one Newspaper Roport which T want -
fo refer to. This is a Report from
Deccan Herald and the date is 8th -
April- 1981, The Heading'is: = =~

“Kolhanese ‘declare’ indepen-

dence.” . . .
I would like to quote only one pira:
from this report. 1t says :



'I'homndsot triba!lstnxolhm'-

.msmmbhumnmrictweretoldat

a-meeting at Chaibasa last week -

that the Government of free Tndia

had no right to rule their territory,

which had been administered under

the Wilkinson's Rule of the Bengal
Regulation XIII of 1833,"

MR. CHRAIRMAN:- How does it
help you in this case?
SHRI E. BALANANDAN: I shall

come to that, These people declared
independence and wrote to the British
Secretary saying that they are an
independent State. Now my point is,
why are these Adivasis being sub-
jected to this’ kind of temptation?

For the last 33 years or 32 years, we
were unable to do anything to them.
These elements go on exploiting the
Adivasis, they create dissension
among them, and they try to de-
stabilise the country. But since I have

not got the .time now, 1 do not want
to go into it in detail, Now, Sir, I do
feel that if we do not take proper
steps and remediegs to help these
Adivasis, 1 am afraid, this problem
cannot be solved. If you want to
solve this problem you should give
them land. The foremost and the
single most imporfant step that is
necessary here is to give them land.
You should give them land to live;
you should help them in all ways; you.
should give them the wherewithal
for cultivating the land. There should
be arrangements made for financial
help for them. The State should help
them in every possible way to improve
their social and economic condition,

keeping the environment  as it is,
without disturbing the game, There
should be proper efforts made to.
educate them. This is very necessary.
All these efforts, if they are properly
undertaken, will bring them into the
mainstream of the life of the people
of the country. By this way only we
can. golve this problem of the Adi-
\Lnsis With these words I conclude.

SHRT KUSUMA KRISHNA MUR-
THY . (Amalapuram);
blery. of the . atrocitles. on Adivasis
‘lnmt be viewed as a geneﬂl phmo-
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menan‘. The names which we tre- :
quently hear are like Belchi, Narain-
pur, Pipra, Parasbigha, Gua, and now -
Indervalli-are not-' just ‘mames of
places nor even isclated incidents.
They are the symbol of the condition
of the suppressed people of this
country. These people have bheen
systematically suppressed. We can
understand their basic problem if you
look at it geparately, which is different
from others. The reason for the
atrocities on tribal people are different
from the reason for the artrocities on
the Scheduled Castes. The Scheduled
Tribes suffer from acute poverty and
therefore, the economic backwardness
is the reason for their cry for justice
whereas the Scheduled Castes suffer
from inequality in social status along
with economic backwardness, There-
fore, a Committee called Dhebar
Committee which was appointed to
go .into various problems had made
it very clear that the problem of the
Tribalg related to the main source of
their -livelihood, that is, agrioulture
and- the. forest produce. But actually,
though there are statutory provisions
and recommendations and also many
laws enacted in this regard, there is
a systematic massive deforestation
going on, with the result they are
losing their land and are shunted to
interior parts of the country. This
has resulted in a king eof agitation
amongst them and they showeq resent-
ment. Whenever there is resentment
in them, it is systematically suppress-
ed. We are aware that 80 per cent of |
them gare illiterates and 80 per cent
of them continue to eke out a miger-
able living from agriculture, When
ever there are attempts to make any
improvement on their lands, they

. never object to that. Their only

grievance is that there should be an
equitable distribution of the fruits q o
the various land development;plans.

The development of the tribal areds -
is also linked with the ind B
tion pf the country as a whole. Itis
because of easy ava:la‘bﬂ.ity of mine-
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Whenever the tribal people are liv-
_ing, most of them are living in isola-
ted placeg situated in forest and in
_hills, Whenever  industrialisa-
tion takes place in those pla-
ces where there is a plenty
of minera} resources, outsiders would
come there and engage themselves in
the developmental schemes and reap
the benefits of the development, But
unfortunately the Triba] people have
not been given any employment op-
portunity in the industrialisation of
the tribal areas. They are exploited.
Outsiders would take the lion’s share
and the tribals are given a very very
meagre share. Mr, George Fernandes
was talking about their employment
position. He is correct in his state-
ment, He has expressed that there
is a lot of resentment and unhappiness
among the tribal people. When he
was the Industries Minister, I raised
this issue, He was perfectly correct
in saying that the representation of
‘these people in any public sector un-
dertakings or any nationalised panks
or any other place of works is quite
insignificant. In reply to my Starred
Question No, 41 dateg July 19, 1978
about statutory measures to provide
gainful employment to Scheduled
Tribes and Scheduleg Castes in the
institutions ang organisations which
derive financial agsistance from Gov-
ernment nationalised banks, . Mr.
Fernandes the then Industries Minis-
ter, felt that statutory or other
measures for this purpose would not
be appropriate. It was said that the
trade organisation might bYe per-
suaded to take staps to ensure that
an adequate share of employment
was given to the scheduled castes and
scheduled tribes. He had expressed
a lot of sympathy for them, but when
I asked for a small thing when he was
incharge of a Ministry which was
capable of providing gainful employ-
ment; he wag trying to evade, Our
impression” is that those who express
their concern for the problems of the
scheduled castes and gcheduleq tribes
" if they are given the responsibility to
‘measures for their well-

, they ghirk the " responsibility.
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A number of hon. llembm hlw-

. exprésed-their concern about the non-

implementation of laws to solve . the
problems of these people, For ex-
ample, there are provisions, statutory
lawg as also enactments to protect the
forests, but we have not been able
to stop deforestation. Therefore,
their problemg remain as they
were and these people have.started
receding to the interior parts.

Coming to the incident at Indervalli,
it is another clear case of exploitation,
exploitation in a different sense. The
tribals are basically innocent people, .
as our friend said. The Gonds are
basically peace-loving and law-abid-
ing tribe. But their innocence, help-
lessness and illiteracy has been ex-
ploited by some of the undesirable
elements for their party purposes.
When ] talked to one of the re-
presentatives of the tribals there,
he made it very clear that parly
considerationg were very much there
in this episode. It was not a fight
between the ¢ribals and the Govern=-
ment; it was a fight between the Gov-
ernment and the extremists. Apart
from this, some people gaid that the
Government did not make any efforts
to avert thig incident, Before this
unfortunate incident, they made some
arrests. Of course, nobody will sup-
port this kind of incident of killings.
But there gre evidenceg that the police
also exercised considerable restraint
on a few earlier occasions, but if you
go into these things and analyse these,
they wanteg to prove that the Govern-

"ment was quite ineffective in handl-

ing these things, and they wanted to
prove that there was no Govern-
ment at gll. This was because on
earlier occasions the police exercised
considerable restraint to avoid casual-
ties, Taking advantage of that, 1he
innocent tribes were instigated and
encouraged by the extremists and
this unfortunate incident consequ-
ently took place. We do not =up-
port -that unfortunate killings at all.
Government should have taken all
precautions,

The problem of tribals can only be
solved, when their mainstay of llﬂ!.



turelta and forest produce, ig pro-.
perly - protected. When I went to
Orissa and hed discussibns with some

representatives of the tribals, they .

said that some of the Corporations
meant to gafeguard their interests were
not able to do so properly. The funds
provided to these Corporations were
not adequate. When they 80 to the
market to purchase the forest produce
of the tribals, they are not abe to
purchase the total quantity; they ore
able tp purchase only 25 or 30 per
cent of the total produce. Conse-
quently, the middlemen are exploiting
the situation, The money-lenders and
the contractorg in connivance with the
Forest Department gre coming in
their way of development,

The Government should appoint a
Committee 10 go into these matters
again and find out the loopholes and
take corrective measures to see that
all the measures already dec.ded upon
o protect their interests are properly

‘implemented, Particularly, the forests

and their lands should be protected
and they should be given proper re-
muneration for their forest produce.

Only then, their problems would be

solved. Apart from this the Govern-
ment should make g systematic ef-
fort to see that they are brought to
the mainstream of national life; they
should not be treated just like a show
piece in a show case, because we say
frequent]y that we want to protect
and keep their culture intact, Just be-
cause we want to keep their culture
and heritage intact, we should not
continue  to keep them in the forests.
That would not be correct. While we
must retain their culture, we must see
that they are brought to the main-
Btream of national life,
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MR, CHAIRMAN; Shri Bhogendra
‘Jha.
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SWAMY
(Bombay North East): On ‘what
basis?

S AT wWEAr (4T
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DR, SUBRAMANIAM SWAMY:

Either you follow the party position..
I requested you and you did not
agree,

MR. CHAIRMAN: You are go: ng to
get a chance.

DR. SUBRAMANIAM SWAMY: I
want to get it according to my party
position. (Interruptions) So did I. 1
also want 1o go. (Interruptions) No,
no, you are doing it arbitrarily, [
must say. (Interruptions) I asked
you something and you made ine to
sit down.

SHRI BHOGENDRA JHA (Madhu-
bani): Mr. Chairman, Sir, today, ¥
will .thank my friend Mr. George
Fernandes and Mr, Mani Ram
Bagri for having a discussion
under 193. We are discussing atroci-
ties against the adivasis, aboriginal
Indians who have been subjected to
persecution, subordination and sppres-
sion on issues of language, culture,
economy and all other aspects of life
in our country. Today when they are
also trying to assert their democratic
rights, the large army of usurers are
opently resorting to illegal dealing
throughout the country particularly
among the advasis who are not allow-
ed to stand on their own legs econo-
mically mainly because of illegal us-
ury prevalent in our country.

The Government that' has been rule
ing this couniry uptill - now "has not
been able to enforce the Money" Lends
ing Act in any part of the country, in
any village of the country and particu-
larly in any area where the adivasis

" are there. Similarly as you know, cul-

turelly, " they inherit certgin things
which are pre-Aryan. Through -thé

- ravageg ‘of time, they have “been‘dis-
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torted, changed but not entirely alter-
ed. For example, the women among
them are not so oppressed as among
the feudal dominated society among
the non-adivasis, The adivasi women
have comparatively enjoyed more
freedom and quality than among
others, and that is inherited from pre-
Aryan Indian culture, pre-Aryan
Indian society where there wus
no feudal system in our country,
though no ruler no ruled. In that
sense, they give us something, some
inherent strength to our democracy
because they manage their life, social
life on some democratic basis. So, ta-
king all these things into account, in
this House no one will deny thut
atrocities are not being committed
against the adivasis; no one will deny
that there are some basic causes and
the remedy has to be also basic. But
what can be the remedy? One thing I
would like to suggest and this House
to consider is whether it is time or
not that the adivasis majority areas in
the country is formed into a separate
State.

I come from Bihar; but even in
Bihar, there are areas where the adi-
vasis are in a majority, Why can
they not form g State? Why can they
not be allowed torule inthe adjoin-
ing areag of Madhya Pradesh, Andhra
Pradesh, a vast belt in Rajasthan and
Gujarat, in this part? I want to know
whether thig House wil] consider it or
wait for a day when there will be a
. large scale massacre of adivasis, And

they as human beings also do retaliate
about which Shri Ram Gopal Reddy
was just complaining. When they are
oppressed and murdered on a mass
scale it ig not to be expected that they
will go on tolerating one sidedly just

like dead persons. They are expected

to retaliate glso. So, will we wait for
that period? We shoulg not. So, I
submit that with regard to the States
the annexation of landg of Adivasis
must be prevented through special
measures by the Centre. There are
laws in almost al] the Stateg but they
ure openly being violateq with the
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connivance and even support of the
officials, the political and administra-
tive set up that we have inlieriteq from
the British, So their land hag to be
protected Usury should be banned.
There cultural gnd linguistic traditions
should be developed and the majority
Adlvasi areas should be allowed fo
form separate States- with'n the Indian
Union. They should be allowed te
develop. This wil] not harm the unity
of the country but the areas which
1 have mentioned near Bihar, Orissa,
Madhya Pradesh and Rajasthan where
these areas are in the centre of the
country should be developed. In such’
a situation, I should like to submit that
this House today or hereafter sbhould
consider certain measures so that we
are in a position to say that no atro-
cities against Adivasig have been com-
mitted. The atrocities will remain as
long as the capitalist system remains.
The special nature of the atrocities
and the special nature of the opera-

~ tions shoulq be contained to prevent

them.
2.00 hrs,

SHRI GIRIDHAR GOMANGO
(Koraput): Thank you for calling my
name. My friends who part’cipated in
this debate have contributed a lot for
the tribals. Being a tribal I would
like to put forth our grievances and
viewpoints and the feelings in this
House for the consideration of the Go-
vernment. You will find that if you
send an anthropologist ty a tribal
area, he will say that the tribalg are
museura specimens. If you send a
historian he will say something from
the historical point of view. 1f you
send a money lender he will exploit
them, A politician wijj politicalise our
issues, That is the fate of our tribals.

A number of committees have sub-
mitted their reports for the welfare
of tribals but so far we have not
achieved our objective for which - the
commissions and committees have been
constituted. The problem which we
are considering is a very vital prob-
lem ang it concerng us, Fourteen tri-
hals have heen killed by the Folice.



459  Atrocities on

What was the defect and who is res-
ponsible for it? That is a judicial mate
ter. But I will confine myself io the
discontent among the tribals. What is
the reason for discontentment among
the tribals? Land alienation, indebted-
riess, forest policy, excise policy, non-
payment of minimum wages, bonded
labour and displacement of tribals due
to major projects, these are the rea-
sons for tribal discontentment, We
have to check the exploitation cf the
tribal population. So far a number of
committees have recommended va-
rious measures in this regard. The
land_ d'sputes and the economic prob-
lems, and police atrocities ang other
problems have bee~ dealt with by the
Commfssion for S.C, and S.T. which
had submitted its report recently. That
is the white paper about the problems
of Harijans and Adivasis. That should
be discussed. If you see that report
you will see how many cases cf atro-
cit’'es have been committed on tribals
and Harijans. Tn this context when
we are discussing this problem I would
recall my resolution which was dis-
cussed in this House and in that de-
bate nearly 36 members participated.
On the same lines I had moved that
resolution urging the Government to
take up the economic development of
tribals areas snd also to curb atro-
cities.

I should like to know in this con-
text—I will take only a few mibputes
more—what is Government’s approach
towards tribal development and {ribal
problems? I ask, what is the attitude
of the Government? What i8 the at-
titude of the officers who are respon-
sible for the welfare of tribals? What
is the allocation made so far by the
Centre and the States for the admi-
nistration of tribal areas? What allo-
cations have been made fo improve
the quality and character of tribals?
What are the achievements? 71hese

are the main- issues which exert our
mind.

Always we put forth the problem
before this House. We are represent-
ing the tribals. A number of - times
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this question has been raised, Flease
give us tme to express our view-
points. I am speaking from my heart.
This is my feeling, the feeling of the
tribal people,

[ would like to make a few sugges-
tions. What have you done about the
creation of a separate department for
tribal development in the Home Minis
try, which was recommended by the
Dhebar Commission 20 years ago? You
please tell us whether you are poing
to do somathing for the inclusion of
tribal development in the concurrent
list. It was suggested by the Com-
missioner that legislation regarding
alienation of tribal land should he in-
cluded in the Ninth Schedule, You
have not done it so far. The alloca~
tion of furds for tiibal development
which was to be made in the fifth plan
was done. We are in the sixth plan
ang already two annual plans are
over, But still the Ministry-wise allo-
cation or funds and programmes has
not been done.

Coming to the question of reserva-
tion, there are some people whp have
some reservation in ther minds about
it, and they think that, if reservation
is provided in the Constitution, the
people will get oppertunities for em-
ployment, Please remove that reserva-
fion in their m'nds Then the problem
will be solved.

Regarding the administrative set-up
in the tribal areas under the fifth and
sixth schedules, the role of Governors,
the role of the President, the Centre
and States are there, Is that adminis-
trative set-up sufficient or do you
want to strengthen it according to
the constitutional provision?

Sir I am saying all this not to blame
anybody but to place our problems be-
fore the Hovse, so that the Govern-
ment of Iudia may think on this line
as to what has been done, what is to
be done and what has not been done
in regard to tribal development so far.
I? others speak for us, some peopld
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will take it has a suggestion. But if
the tribal people speak for themselves,
it is treated as reaction. I want to
submit that actually it is not reaction,
but only a suggestion for action.

“;Tith these words, J conclude,

*SHR] R. K. MHALGI (Thane): Mr,
Chairman, Sir, it is unfortunate that
even after 33 years of independence,
the miserable plight of the Adivasis
continues. They cannot live peacefully
in the forests and we have failed to
protect their lives and property. Many
stories of their miseries can be marras
ted, but I don propose to discuss it
in detai] for want of time. The figures
of atrocitier committed on the adivasis
as recently announced by Government
in this House prove the magnitude of
the problem. During 1978, 2452 cases
of assaults om the tribals were regis-
tered. In the year 1979, 2160 cases of
atrocities took place and in 1980 more
than 3000 caseg of crirme against the
adivasis have been registered.

The curreni year has witnessed ter-
rible atrocities on the adivasis and
even the stone hearted would be
moved. ;

The “Current” dated the 25th April,
1981 reports a “Gang rape on 12 Adi-
vasi girls”. ‘Blitz’ of the same date has
a news item “rape and murder cf tri-
bal girls”. A signed article by Dr,
Manoj Mathur in both these journals
bhas brought out the facts. I want to
know the reactions of the Govern-
ment towards the article.

‘It is not enough to cite examples of
atrocities on the iribals. The reasons
for these atrocitieg should be thorough-
ly investigated, One of the causes of
this problem is land disputes. The
land of Adivasis is occupied by non-
tribals who are being backed by the
Government. This is most unfortuna-
te. There are some middlemen who
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grab the amount sanctioned for tribal
welfare schemes; it never _mcheq to
the tribals, Even if they receive it is.

. a meagre amount on which they camn~.

not survive. Thig leads to frustration.

Many disputes have taken place be-
cause of tribal women who are sub-
jected to rape. Many problems have
cropped up regarding the distribution
of loans to the tribals, Some measures
need to be taken urgently to solve
their problems.

The first Five Year Plan commence-
ed in 1952. We have already imple-
mented 5 five year plans. Mr. Fer-
nandes referred to Jawaharlal Nehru's
speech. It we want to realise the
dream of Panditji, it is necessary to
evaluate the Five Year Plans and
assess the work done for the Adivasis.
A docizaent detailing the Plan allo=
cations, the targets fixed and the
achieveinent in the matter of tribal
welfare should be presented to the
House. Only after such an evaluation,
will we know the work that needs to
be done.

The State Governments have passed
several acts relating to tribal welfare;
it needs, however, to be seen whether
the laws are properly implemented.
Law Commission should bring cut a
report regarding the legislations pas-
sed by the State Governments on trie
bal welfare and their implementa-
tion. It should be placed before this
House.

Many State Government have set
up Forest Detvelopment Corporations.
The Central Government gives  vast
sums to them. We should know whe-
ther they have properly ulilised Cen-
tral assistance for tribal welfare plans.

It is often pointed out that the sub-
ject of tribal welfare should be dis-
cussed above party level, the problem:
will not be solved by allegations and
criticism by one political party against
an another, I fully agree with this
view of hon. Member Shri Ram Gopal

*The original speech was delivered in Marathi.
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Reddy. 1 am of the opinion that Go-
vernment alone should not be held res-
ponsible for solving the problem  of
tribals. It is the duty of society and
MPs to cooperate w.th the Govern-
ment.

The poiitical parties are reminded

of tribal areas only at the time of elec- °

tions. But what is required iz dedi-
cated workers who are prepared to
work in tribal areas. I may refer to an
inst’tution named “Kalyana Ashram”
who took inspiration from the RSS
and is doing pioneering work in the
tribal areas. ] feel that such voluniary
organisation should come forwa:d to
render service,

SHRI KAMALUDDIN AHMED
{Warangal): Mr. Chairman, Sir, I will
ronfine myself to the Indervalli inci-
dent. It was an unfortunate incident,
wwhich should not have occurred and
our sympathies are for those innocent
People who lost their lives in the
police firing.

‘We may have our own subjective
attitudes and emotions. But I would
Submit that this incident should not
be used for the expression of our
subjective attitude. If we agree cn the
facts, it will help us to arrive at cor-
rect conclusions. If we decide to agree
on the salient features of this incident,
I think we w!l be doing justice to
ourselves and we will be able to really
lake up some measures,

It is a fact that for quite Some time
the so-called People’s War Group had
been very active in that area. In fact,
from Hyderabad to Khammam, all
along the Godavari, this Group has
been very active. This Group has
been instigating the people, tribals
and also non-tribals, to indulge in
viclence. It is also a fact that recently
the State Government had started
taking up some developmenta] mea-
Sures in these areas. Because of t{he
apprehension that they will lose the
ground, this' Group had indulged iIn

such incidents, before  this
Indervalll. incldent. On those - three

previous occasions, the police did not
resort to any such strong measures
waica, in fact, encouraged thesg peo-
piz 1u reveat such incidents.

It is also a tact that they had insti-
gated the tribals to hold a meeting at
Indervalli village, which is essentially
a nonh-tribal village. The population
of this village is only 4,000 whereas
the mob which had gathered to hold
the meeting was about 5,000, accord=
ing to the reports. Appréhending
disturbance, the district authorities
jmposed section 144. Defying this
section 144, they still gathered there
and tried to hold the meeting.

Another fact which has to be admit-
ted is that a police constable was
pierced to death and the SP of Police
was attacked, It is only after that
that the Revenue Divisiona]l Officer,
who is also the executive magisirate,
permitted the police to resort to firing.

1t has also to be admitted that ex-
¢ept the so-called People's War Group,
there was no involvement of any poli-
tical party in the entire inc.dent, It
was purely a law and order matter,
the magistrate was there and the in-
cident has taken place in his presence.

An enquiry has been h2ld. the Home
Minister of the State Governmnent has
visited the place and a magisterial
enquiry has been ordered. After
the enquiry is completed, the whole
facts will come to light. Anyway,
this was a very unfortunate incident,
which we should gll condemn,

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, there is
not very much left for me to say and
I will, therefore, confine myself to the
wider issues,

Sir, Mr. Fernandes must be compli-
mented for bringing this important
topic before Parliament, but I wish
that the Hime allotted for it was more
during the peak hours of our parlia~
mentary assembly and not at this fag
end. '
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Sir, in my constituency in Bombay
one would have thought that there
are no Adivasis. I do not even know
what th® term ‘Adivasi’ comnotes.
‘Adi’ means first, ‘vasi’ means settler.
I do not know whether the Adivasis
are the first settlers. The . correct
term that should be used is ‘Vanavast’,

mot ‘Adivasi’. -But that is another
matter .

In a part of my constituency which
dg called Vihar Lake, there are Adiva-
gis there and in the city of Bombay
they live as they have been living for
thousands of years. It is not only
the question of remote villages, but
out in the city of Bombay vou have a
cluster of Adivasis, So, the question
today is: What are the wider issues
that we have {o consider? There
are afrocities going on all the time,
there is no doubt about that. But
what is it that comes out of it?
Ambedkar said very rightly, and I
quote from a publication brought out
by the Akhil Bharat Anusuchit Jati
Parishad of which the President is
Mr. Yogendra Makwana, Sometimes
he does good work alsg and he
brought out a publication called
Constitutional Dynamics of the Reser-
vation Policy and in that
there is a quotation from Ambedkar
which rightly says:

“On the 26th January 1950, we
are going to enter into g life of con-
tradictions, In politics we will have
equality and in social and economic
life we will have inequality, We
must remove this contradiction at
the earliest possible mmoment, or else
those who suffer from inequality
will blow up the structure of poli-
tica) democracy...”

Today if you are seeing atrocities.

against the Scheduleg Casteg gy Sche-
fQuled Tribes..(Interruptions), But
Mr. Makwana very kindly through his
publication published thig extract for
jgnorent people like me.

"Ag long gg this contradiction re-
mains, there are bound to be atroci-
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tieg and - that is actually what we
should ‘address ourselves, _ v

I am shocked at the nationa] reac-
tion of some sectiong on the reserva-
tion policy in general. What js the
achievement of the reservation policy?

This pamphlet and many others and

the past debates have mentioned how
few jobs for Scheduled Castes and
Scheduled Tribes—in faet 1 will not.
make any distinction between the
two—how few jobs in Class I and
Class II have been available to them.
We talk about reservationg as if it is
a major concession made tg them.
But we must remember that this re-
servation only applies to Government
jobs. In the private sector which ac-
counts for 85 per cent of the jobs in
the country there is no reservation
and in the remaining 15 per cent of
the jobs in Class I and Class II the
reservation is only 3 per cent and §
cent or something like that. There-
fore, the whole question today is one
of viewpoint. There is a psychology
that has been built up and that is why
what we have to ask ourselves is not
whatever small minima]l safeguards
that we have brought, but are they
not under seige today? Are they not
under attack today? And who is
responsible for that?

1 find today a very pernicious argu=
ment floating around in the country’
that there shoulq he a national policy
on reservations a nationa] consensus
on reservations. What doeg that
mean? The national policy and the
national consensus—it was all settled
in 1946, 1947 and 1948 and by the time
the Constitution came in 1950 it had
been settled. There is no question of
reopening that question. The moment
anybody save that there should be a
nationa] policy in my opinion in the
heart of hearts of that person there is
that feelilng that this reservation
go. That is the lurking suspi-
cion behind that and therefore,
1 would say that whoever ctalls for
tlils national policy is in fact against
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resqrvedion; Ang that - this-calt. for
natignsl policy is, in my- opinion, a
camouflage for ah anti-reservation
approach andthat. iz what we have to
object: I have seen some people say
that there should be reservation but
not in promotion, Why not? Why
should it not be? How can you say-
once the people enter at a lower level
and thereafter there ghould be equal
opportunity, Therefore, even on the
issue of promotion: there is no re-
opening . of the question, T am also
amazed to see in the press ‘a call' for
white paper on the reservation'.
What do you mean ‘white paper on
reservation’, This is not a question of
war and you want to know how many
casualties have taken place. The
Scheduled Castes Comenissioner is
there. He 1ig producing - annual
reports. They have hed al} things
tabulated. Why do you need a white
paper? That means in your heart,
you are against reservation.  That is
why you are bringing all this red
herring. It ig a method of gide-track-
ing the issue and, therefore, I would
say there ghoulg be....

SHRI ATAL BIHAR! VAJPAYEE
(New Delhi): You go and ask your
party President.

DR, SUBRAMANIAM SWAMY: If
my party President has said this, he
ig not..

SHR] ATAL BIHAR! VAJPAYEE:
He made a statement that there
should be no reservation so far-as
promotions are concerned. He is in g
Pposition to explain that statement,

‘SHRI JANARDHANA POOJARY
(Mangalore): Propagating in battles.
WVajpayee’s party is alsp propagating.
{Interruptions)

DR. SUBRAMANIAM SWAMY: We
‘will find out in a few days what the
policy of Janata Party is because the
Nitiénal Executiver is meeting in
Bangalore, Resérvation policy of the
Janata Party will be reaffirmed. 1 do
ndt want to go by what the indlvi—
duais ‘here: ang- there say.
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MR. CHAIRMAN: Thi, questién
relateg to a dnﬂerent thing.

‘DR, SUBRAMANIAM M‘
N6, Thig reservation has got to 4§’
with  the matters of Scheduled Castes.
Just because you have name like
‘Panigrahi’, it doeg not mean that you
should ga} al] this to me, It is g cem-
tral issue.

SHR1 JAI PAL SINGH KASHYAP
(Aonla): People from all over Indla:
want clarification from both the’
parties.

DR. SUBRAMANIAM SWAMY:
That clarification of Janata Party's
policy will come -out of the Nationmal"
Executive meeting very goon.

SHRI A. K. ROY (Dhanbad): What:
is. that Janata Party, 1 want to, know?

DR, SUBRAMANIAM SWAMY:
Well, ag long ag you know what
Adivasi is that is good enough, As
long ag Mr, A. K. Roy knows what the
law of the country is, that is O. K.
There is . a great doubt on both the
points. Therefore, this question has
to be centrally attacked, It is no use
saying there are atrocit.es here and at-
rocitieg there, suspend that sub-
inspector, transfer that Superinten.
dent of Police, that is not the issue.
The issue today ig. fundamental
Questions are being asked which.
should not be asked. Fundamentals
have been settled, Once the conces-
sions have been given on reservation,
those cannot be withdrawn. They
cannot to questioned. If some States
are not giving ag much ag other States
are giving, you force those States to
give equa] to other States. You can-
not say that there should be national
policy. What do you mean by ‘na-
tional policy’? If the other States are
not glving you peénalise those States.
You tell them to give at par with
those States which are giving more.
That is the question that we ghould
be addressing to ourselves.

The danger of regression iz there.
When the meeting-of the Leaders of
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the Opposition weas calleg by Shri-
mati Indira Gandhi I opposed even
the concessions given by the Gujarat
. Government on the carry over matter.
Why? Because, in this issue there is
danger of regression. Once you start,
you slide all the way back. Then you
yield on a point which looks on
abstract terms. There may be in-
_justice, in abstract terms it may be.
I do not agree even there. May be,
there ig an arguable point there. If
you yielg there, then the issue be-
comes ‘anti-reservation’. If you yield
on anti-reservation, very soon they
will be anti-harijan. If you yielq on
‘anti-harijan’ there will be pro-caste
system, Varpg vivastha will come
back again in its full form. That is
why I had not to yield there itself.
We are in g slippery slope and we
have got to keep where we are. The
moment we take one step back we
will have to take thousand steps back.
What we achieveq in thirty years, we
wil] have to give up in thirty days.
That is the danger of the denger of
regression. I would say it is for this
House to reaffirm, not its commitnent
to the policy, that policy is already
there, but 1y go on giving reservation.
We read and we listen Ramayana.
We know all those stories. We know
that Ram lost hig kingdom for four-
teen years. Sita was kidnapped.
Could we listen to it every year?
Why do wWe listen to it? Because
human  mind ig lJike that. Certain
thizz5 are {o be hammered in. So,
the rights of the harijans, the rights or
the Scheduled Castes; and the Sche-
duled Tribes, the rights of the tribals

have to be hammereg in every time -

ang there should not be even an inch
of ratreat on any point on merit or
ng merit.

st wxfesr Aam (wiR7)
garafa wgvEw, €zaeht ¥ ot wEar

w8}, 20T e WA T §

o waar ¥ f5 ofrnfedt w@ix
gheaat &1 guear & Ty § <ow
ATFR f toy AR d g
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R RR R LR L
g wewtg g @ §, W & wifk-
T ®7 ¥ g A Ty ghomt @
gdfaw g1 97 g7 wweEwi AT
gHeHEl ¥ AR F gH A0 qwR A
cgrafagl § w9 s T ™
gra Y wifow w2F § 5 wwEw
FAT FT FAT AT GEEGT F AT F
't grewrfaw frede §, suwi ®w
fear srg ) gveg gTwT @ AT
fraza & % wa g w1 mar §
fir g0 %% A & ag ¥ WG,
ifF IEFr oy fwar sroER

A qAr Wremar SAdr AT @Y
¢ fr wifexifedt & o &wear §
TS AT AT A quF qfy I
graY o1 WY a7 T TEH! AVHIATES
F WOW oA o W & owier
3w & N fafiee wga & goi
TeeHz ¥ ¥y g fF ag @O "y«
dF ® ¥ FT ;I AT ¥ 1 24
wiaw & davrane & fgsg waaw
¥ A% a8 wedT wiAT -

“The Chief Minister said, the
forest produce should be purchased
directly by the Government from
the tribals, If we pay them the
correct price, then the exploitation
of the tribalg wil] end.”

ghrur gfaw & w1 § % Faw
MAFAET @ gear & fav fasdae
€ A fadan Efr ag g &¢ fw
wraFATfEat ¥ 0l F1 IHUAT, W=
FE AT faRmrd G adi aw awe & )
w1 3@ ¥ sy wfgg fe
7g waewr i Iew gk |

W % JW FAT FIHR I
fowre a1 f& mfwadr @ W
gheot Y gwemt & @ & Sea
TEY @y AT {1 W qIEE

TR Harem A Ao Ao Hio T



g6t _Atrocities on  VAISAKHA 8, 1903 (SAKA)  Adivasis (Dis.) 452

qET ¥ gy awy o o
wawfe &t ¥, & 3w qwrw w7 foed
fir-warT fedi ¥ e ¥ PA
wger w3 W g & qmwAT =g
g fr feg g & it & oo &
o @t @ F g @ woAw
¥ AT AATAT § ) WILE HOHIT

E
at A & W TJeR ¥ AT WHE w

[

A qary #r gAnfy & §, o
T

4

o sAIAIFGO Newq w7 A (few fEAT
¥, Mg Wt IEET Ho[T FL W wW
fawz g7 agw & fag dw< gt

& ag aw gufay wg <@ §
f& o g¥ www ¥ gy &, g
X T A AT | §w AEET 9T
frma € FLHW AT fasgiv &, w3
War A, TF AWK AT AR
grx@aY ¥ &t gmsT WY W@
§ S® [WI Y W §IHIT w7
7% woen § fF ag € wmwy =y
wE w2, TME AT wwmw A o)
WIANAT GAGAF W AT 9T, T§ TN AqT
A fergr Wt Ter YIFIX ®T 9dgEw
WY AP ¥ wAT W@ 6] REw

T wge ¥ wH § Ron o¥ vwu-
gwa a7 adom b fowie faurer
% | - C
. A

¥ fagy Wt wyw § oWl o
gAY INW § W E S ¥ A
Tl & WX & suw fesvar wrgr——
oF a1 W, gEY ol WY e
ATF L WA F JI A T
qaTF ¥ T wAH feyg o 1@ § W@
TS g1, ar guifedws a1 gud
geqr g1, ¥ Wl wEqd wMT #Y
AYsTIEdY & wwwd ¥ odr @ fvw @
Wt ¥ fEar arm wifgr @@ e
B = W & gEifer weelw
ww R

A F AIAY F gL ST G-
T A AIA-WIX FTAH NG § )
wWE Az o fow g ¥ qwrs-
ol ¥ A W P FAT wET
wifge a® & «& a1 w@r & oirer
T AGEAT TN 0T R E o
gL qIE TEY ORI AT 5y Ay
¥ uftads s arfearfugi
& wfgwT @it I+ & S ghewng
t 3w ¥ wrf e o @ wie
N Aaw w1 g€ fF 74 F
S FTLTRAH I ARG W G
T ow yaw Wgw & ¥ moet
srafer arfgz & A, foesdy
21 @T0E & I|T F g mrfam fogy
w difen g€ faw & gw o @
T g ¥, T W sfrnfni
q wg 5w P & wrwRmy &
wfa®t & ey ord wifye wife
WY A UF  qear @@t w7 4y

- ufww et fe wmerd wge A oWy
& W &7 qorelt 9% Wt frag g
wifgy, s« w1 guiediaw gt mfg
fs g wgt ww Su AT ¥ Twerman
T A w17 & @ ¥ W g,
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8 qF a7 91 ﬂ%nﬂwﬁ'
aga wvE! e 1 s agaga wsw
FRHTTY T WEq WA F W HG
AHEAT T T W g & fag ag fw
gl w1 X frfray srvowT § w8
RYST WA ¥ @Y, TG W W[
§ a1 ? wrw W F 9w
R fr e fafreeT 7 quy @i &
g e qar g 3N = Iv ¥
#wa T aw A aga afgar o o

W § OF WA FE. FT AT
FTRATHARITE | A AXFTOF
frerr | w7 W@ & 20 am
qE¥ WA §TRIT AT AT TR GT-
A 7 s A fawrfeai
ws8 §a ¥ A fwar far, 9151 wwA
fear far N 9 3 feafa 7@t
g1 A e arfeai & w37 fw
aaw ¥ s@wq A g | &
RN wgar § fs w9 Y 20 ara P ¢
fer ft M€ 2 afigt }, @
gaT wima #1 fewrfyi w for. ¥
AN ®vAT YEL | TF A ¥ F
QA FT AT AGAT F, TWT R
_RamQar ¥, et AL F o
A QW m* kA
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sygr & gfewd@t @7 gan §
g sy § wfem ¥ @ aww g
fo $5 w9 UL Rl o
& wgwd o W oW ¥ wrng R
@ wigan g fw 1T 7 W anengt
®T sATErT TE) AT war ay fer &
¥T 7 6 WALW) wEAT @ &wT
¢ fgcd @ QR TN

. fag & & wifearfent & Qg

magir § 7Y ¥ wEEr & D,
¥ AXRITCHEITE, QT Rw A
¥ §T wsy wiw , IPar, fapx
T EArR § AR N FrEva Fee FIAH
IR &, AT AW AT AR
2| RTTRIATAGCZ S ¥°T AW
¥ @Al ¥ AT QTG § IT ®
qrree ¥ for & fawr s, ava
FIHTT 9T T3 7T 78 N¥ar w1fge

SHRI A, K. ROY (Dhanbad): Mr.
Chairmvan, Sir, we are here not to
detend and not to offeag but only. to
make gome honut introspection,

Coming from. the Chhota Nagpur
area of Bihar, I know what treatment
the tribals get from the State Govern-
ment, the Centra] Gwernment the
politica) parties and the press and
from thig House .

Three statements have come on the
recent firing in Andhra Pradesh. One
statement has come from the Minigter
for Tribal Welfare: another gtatement
hag come from the Chief Minister;
and the third statement has come
from the Home Minister of Andhra
Pradesh. 1 was shocked to see that
all the Congress MPg repeated the
statement made by the Home Minis-
ter; they avoided uttering the state-
men; made by the Chief Minister of
Andhra Pradesh and elso their Minis-
tepr for Tribgl Welfare. What the
Chief Minister has gaid is_ this—this
hns been reported in the Statuman

Anamh Attrihuta. Tribal Trou-
ble to Land Dispules’ The Chief
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: .. T» Apilah, Yesterday
(23}"11} :tﬁibutad the troubia in

. ‘where 13° tribals
were hlhd in a tribal village (In-
dmalh) in. a. police firing on
Mondday to a long-standing land
dispute.....Unlesg we restore the
lang to the tribals, the- trouble will
continue.” .

This is' what' the' Chief ' Minister is
saying, and their MPg are afraid or
reluctant to repeat in the House.

Now,. what their Tribal Welfare
Minister s saying...

SHRI M, RAM_GOPAL REDDY; I
said it.

SHR[ A. K. ROY: You did not say.

SHRI. M, RAM GOPAL REDDY: I
saiq that the land must be restored to
them.

SHRI A. K. ROY: The Tribal Wel-
fare Minister, their Minister—not be-
longing t% our Party or any other
Party, not the go-calleq Naxalite
Group which they have been repeat-
ing again and again..(Interruptions)
has said this:

“The Minister for Triba] Welfare
told the newsmen that the previous
Government...”

"That is also Congress-I Government,

“,.the previous Government had
issueq an order allowing the non-
tribalg to.possess smal] holdingsg in
the tribal areay reserved by the tri-
bals, The previous Government
had issued the order in contraven-
tion of the Land Transfer Regula-
tion Act, allowing the non-tribalg to
occupy the agency Iand .The pre-
sent Government was considerml
withdrawal of the order in view of
;:Je; r?tlmnesg ammong the tri-

That means, the _wrong action of your
Government created the situation—as
-accepted by your Minister—which, led
tq the firing. The firing took. place.
Not a single house of the non-tribal,
landiord, wag attacksd, No sabotage
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The tribals were
armed th stones, and when ¢
threw the stones, the stones injured
some ‘policemen. Aftep the firing; in
the melee one policeman wag killed
This ig the attitude we are having,
One thing I would like to say is that
it ig not only a question of reserva=
tion. Reservation is on]y the tip of an
iceberg. Even with reservation we
are killing, but cheering, the tribal
people, It questions the very founde-
tion of our society, our attitude,
The stark and agonising discovery im
my experience gshows that we Indfans
do not consider the tribal people ag
Indians, not even g3 human beings.
That is the stark discovery of my.
experience. Had any other fourteem
people been killed in any part of
India there woulq have been a politi-
cal earthquake. But here nobody was
concerneq With that. On]y some hon.
Members created a scene here and
they forced this discusgion.

Similar type of things happened in
Gua, I personally went to investigata
there. You would be gurprised to
know that there alsp 14 people were
officially killed. You would be shock-
ed to know that only four people were
killeg on the spot ang the rest ten
people were killed in the  hospital.
The Adivasis hag carried the injured
to the Gua hospital: they were drag-
ged out from the beds because the
hogspita] is situated just in front of the
BMP camp. In front of the doctors
and nurses, they were killed on the
verandah of the hospital; the dead
bodieg remained there for 24 hours.

The. Tribal Minister of Bihar who
had gone to Gua was not allowed to
enter Gua because no tribals are made
Ministers. My point is this. Even if
the persons from the tribal communi-
ties or the Harijan communities are
made ministers, they have no powers.
That is the stark reality. They wauyld
not come within the power structure.
(Interruptions) B

SHRI M. RAM GOPAL REDDY:
What about West Bengal? Are there
no troubles?



467 ' Atrocities on APRIL

"SHRI A. K. ROY: Troubles are every-
where. There is variation in degree
only. The troubles are there, I do not
want to go into details. What I say is
that the harijans are the periphery of
the power structure. The tribals are
outside the power structure. That is
one of the points, So, I want to give
two suggestions. The first and most
immediate suggestion is that when-
ever the tribal peopie are killed in
any part of the country, a Committee
of Members of Parliament should go
there and investigate into that and
then within seven days they should
give their report. Their suggestions
should be binding on the State Gov-
esrnment,

My second suggestion is; we must
give the tribals their homzland, their
autonomy. They should be directly
with the Ministry they are going to
constitute, - namely, the Ministry for
the Scheduled Castes and Scheduled
Tribes,

This ig a long-term remedy. If we
have a short-term remedy of having
a judicial enquiry, that is no remedy
at all. This will continue endlessly
and, ultimately, the people will forget
when the conclusions are reached by
them.

MR, CHAIRMAN:; Shri Shiv P’rasad
Sahau. Be brief and take three
minutes

st firm waw g (W)
aumafy o, & smod weww ¥ Fow
193 ¥ ¥z fagre & orer Mg &,
9T T§ Aw W3W, I & wE-
arfeni o g1 T 9EW q wATAT &
greg § @9 § wEAAd (g Sar
ot F1 e717 ArEHlaw FIAT T §

uryr wifearfed) &1 Aqiaa s
Asfiwfas o gur g 1 w9 =
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favffes wrfeardt daer gegrfeat &
A w7 forwre 77 Tyem, WA da
F( FFEHT B WIAT TEEAAAT wiwaat @
TR FT A Aar wrfearEr oF Arge
fardt wt  J@wT W@l AT ¥ GHE
¥ foroerd ? TR AT | ZT
WA F & ag woAT ward #4q7 At
g? axma b ar  fr S
qresefed geat § IU wow fegr @r
g & @l § ¥ uw WY mfeawd
gar 7l fadr, o L «3g T g,
A FY e faAifer swa” gt o
W & 199 3EF g H, s, 7
wIqF A wfEarfeat o g @ GEw
F TS I FPAT Ao FI W@
g wra-ura ¥ qg W frdaw sEm
fe q&r szFeqr ¥ wg fF wirsy &
FTHTT & Wi I wreqn M fawansw
w1 & W ITIW I 9T &l
¥ WATHAX F wrw ¥ 4w w7 @
g, PR § WFErAm S g A
waT, ¥ qgy @ SWE W =gt
g1

F mreAYT Trsw war, g fawre,
S ATAWT GEH FI AR AR 7Y
siafa w7 0T I4F 7 §B 16
gl & weary ¥{e-wg ¥ Avfers’
FTT EW ITY AN & GIAE F I
gearafva wraR+ 9F woN fagfw
& grq fear ar 1 23-3~81, o
Hie Fo 915/THo Tdo (Tdo)/
dYo Mo dfTo/81 T HaAT 1 I€X
wrar & “% g4 fegar W@ g 7 @T@
9@ AT TRAW &1 oaqv, fowd §Fowgr-
Wg & WIfes! g Wi Y 991 w4y,
Y FwATAT "wew o fufe 26-3-81,
o Hlo Ao 999/!111'0 T¥o (l!ﬁo)/
fio ®WT¥e flo/81 @ wrar fiw
“Bgy feqamagmg 1 o 8
st Iy arg T faans fage o



469  Atrocities on

_ N -
ox w7 fywrfom va & w9 fgarae

e & wrar foaT ¥ oF ary fawag

g =3z ot (xfemr wigesw)

& foarEY 5T T F qTES 0F
FHAO  HA FIAA THT ¢F AT
THIW AT ¥ A F o wEfwar w1
Foar s g% fear 1 W AN
afeuql w0 avmg v & fag &=
AFATHT  AET ¥ AALA fEar ar
T ¥ ARA(FT GIET FT Td &To 2—4—
198 1%Ye Wio Ho 1114/TH G&(THA)
fro wigo Yo /815w gur fore &
gy formr § —"% gy faear v
g1 g &y oW A & dgeem
WAV & AW FEH A TF AravferT
FEHt ‘qEear’’ & wra ¥, @0 faedr
& fao gdqrd, AFIA Ao 10756,
araaEn a=r, Tifas g, faedt-6
dqugfaa s a8 & ¥ IT &
IqT {IT AT 94 ¥ HT F fawsr qv
T WA 4g 7@ g & H1 qTARG
FUA F gray § {7 aqr F1fa® Ivw,
Tea /al, g9 fawm, Wit T
F ot g faww & faar a1 ¥W
geaey F Wi IO Ao gww R F T
Femar @1 g V"

WA, ffeq amw %€, 3@
A T dFT wevaT, sufqar gav

AT FAIHS qYAS ) qGH @R

qq & ¥AY-9HG 9T WG T HA
o uF g fawrr & et w@TE aar
g ¥ of Traat v@r g, feg ada
TAT 7Y FIIAE TO A gE 1 H
g fawre w1 wragry $7 AW TIgat
g fr oo o o7 feafy fos ga Rare
Agradf §, IPTOT uF Aem NAW ®
wifgardt ager el ¥ sl
w¥fwal =t a*'g, fadr gz < &g
q-ﬁwmﬁmm e
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OF W HAeaT 1 wi Wy §
1Y &7 sAT+ fearar Mg f—— g
s ¥ srA-greew § Foaw-wd
FoAT ww Y §, wav-ker &9
Siwz ww g § wwr glear mrfy
At § wrfzarfedt ' @
st F fog &t a1 W g 1 wEr
ag o7 7gr g fw faw & e owe
y ufas e N SrUAr 9w wr
Awd 7, TE A w7 DS 7AW
#E & st | & guuT f—ate QET
sfarat-gfoors & foe F oo e owve
¥ ofgs adflm &1 T sy
gk 95 Sfewe & wies wrfawd—
gieom AFTC T o1 @ &, TF 4%% 9+
1 FoY oY A7 TV § T G ST H0
T X o faar sTgr g &
WITHI FEATHT AT § fw gAR @i
AT WYT IO & wrfeane) gl wa
FIN ¥ Age AW § WIT JrE F
graxdagu &1 Hag Har Y &0
FTAETH FLAT ATZATE 6 S &7 AVer
Y msﬁa:srﬂf HTFT G0 TBF
XX, wewyT W Far g, & Y
ATHET | g wifeaEl uRo Wo
AT Yo To TTH FTH A3 gu & Afwew
IAHAED AG AT AT @, T AE
qri-waaE &1 did-ai91 g, fasd
FHTU F AT FIF G ot v @y
g

wIT a&1 w1 feafy w1 AT
gl T wa Wt 7€ T F frg et
Eq 9T ¥ 92X 9T v wer & oy
g | wF ag Fawngm fF aqF
wifa 1§ @ S& & 3% T 7 g~
faww faaramam & 1 fawr don falr
dnidsEFn ) el 1w oo
U gwa § R sfene dat & ga
quifawifzat #1 famfae & ong o
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gr & Ofa-formn = sway @
qET @ AW F AT gHaT
HAr Wy 1 R AR T
qrlg 9ER ® I & faww &
faq. wal &3an fagr o w@r &, Ffe
T Er? SRAT IR Y W
wqar ¥ & fox- § wrav §, o
¥ sw oaT 9T qrar R AL AN
TEEI-TFEY war TIT  wrizarfeqt
AW G AR T FTIETT ISR
AT EI I AT I0ATE | YW I
W@ ®Y 7 frag @l wrfgq

g wifeaft ager @At ¥
WX WL IT §, 9gTer ;e &, oEr
JY, AFEE,  qreaT W Tga &
T T A F IgAew §,  Afww
AT ¥ AT g E,  WE g
aff § fored 97 7 I9gw N ¥
af gt 7T WA AT &7 fawra Prar
o, A AW FY AT F FOC AW
¥ FTOG @ AT AFT § 1 IR
N wrferdr FW F I F G9w,
fearas Sw, IAT RT FT W} wIv
TR & I # aff 9 Jrware i,
FAFTATACEF AT fowatg ¥
QI I FT AT G IT & W9
sufeare &Y Tgr §, =T THAT ) TR
srifearfadt w1 Fearor Far § A ¥
rEAt & ffog, aff @ wfxafagi
T WA IF 7gT & WIT I ATER
sEAEqQIASIT AT R | -
forg g9 g gard gvwrT I g
SHRI CHITTA BASU (Barasa%):
“8ir, I wish to draw the pointed atten~
‘tion of the House to a particular de-

‘welopment in regard to the atrocities
being committed on the Adivasis.

"There is a growing collusion between .

the .lJaw enforcement authorities and.
the vested interests existing in the
Tural areas. This is a very, very
-crucial point, In the case of Adile«

APRIL 25, 1981

Adivasis (Dis) 473

bad there is also this sort of collu-
sion between the Police snd the veidé
ted interests.of the locality, in order
to deprive the tribals of their legiti-
mate right to land.

Sir, 1 wish to quote from the Edi-
torial of the Times of India dafed
24-4-81, It has got a  significance
and so I gquote. It says:

“One difficulty in accepting such
an alibi (banning of tribals as well
as non-tribals) at its face value is
that the Police, as well as non-tri-
bal vested interests in Andhra have
often sought to curb even perfect~
ly legal activities of the Organisa-
tions agitating for the economie
amelioration of tribals".

I would not like to explain it, as it is
sufficiently clear even legitimate and
peaceful agitation of tribals for land
and for higher wages are suppressed;
they are not allowed; in these cases
the Law Enforcement authorities and
the vested interests act in  unison.
Very pecuiiar arguments are being
advanced. They say that there is a
growing activity and increasing ac-
tivity of extremists and because of
such “increasing activity” of extremists
in these areas, merely because of
such a pretext, the Police wants all
licence to kill anybody as they like.
This is what happens. This is what
happened in this case also, Sir. This
is what happened in Gua. This hap-
pened in almost all areas where tri-
bals have risen up and demanded
land.. Your so-called' sub-plan and
component plan are only Paper plans.
This is there only to hoodwink the
people. The major and the crucial
question is the question of ‘Land’.
Wherever land problem has been
solved somewhat satisfactorily like in
Kerala and West Bengsl, this kind of
atrocity is not found on a large scale.
I don’t say that it has been solved
satisfactorily. But at least some effort
has been made by the Government
and when. such an effort is made. by
the Government, this kind of collu-
sion between law and enforcement
authorities and vested interests
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against tribals and other oppressed
sections of the society does not genk-
rally take place, This is my respect-
ful submission.. .

'And here I would like to point out
that in the Andhra -Act there is a
provision which forbids the transfer
of land of tribals to non-tribals undes
all circumstances, This is an improv-
ed Act, But I find that this kind of
an Act is not available in other States,
I would admit it. Because under all
circumstances transfer of land from
the tribals to non-tribals should be
banned.  Sir, even your State does
not possess that kind of legislation,
If I am correct.

MR. CHAIRMAN:
gislation.

There is a le-

21 hbrs.

SHRI CHITTA BASU: Therefoie, a
law of this nature that the land
transfer from the tribal to non-tribal
under all circumstances should be en-
acted. It is a very important legal
step. But the whole question that
this has not been implemented is not
going to be solved and cannot be
gsolved unless the entire attitude of
the Gavernment and the law enforc-
ing avuthority is changed. Therefore,
I would only make 2 or 3 sugges-
tions. It apears that the Govern-
ment agrees to have those views. In
the course of the reply to a question,

the Government had said that the .

land occupied a crucial position in
the matter of tribal problem, There-
fore, I would suggest that in order to
solve this land hunger of the non-
tribals, all legislations relating to the
alienation of land should be review=-
ed and enough and adequate compen-
sation should be given to them so
that the benefit of this legislation can
be made available to the tribals. My
second suggestion is that there should
be monitoring cell attached to the
Home Ministry to sée the actual tmple-
mentation of the land alienation Act
for the tribals. My third suggestion is
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that tliere should be a compulsory
direction from the side .of the Govern-
ment that adivasis who have beenr
deprived of their land because of the-
Government!s acquisition of iand for
development or fer setting up indus-
trial units should not only be provideil
with adequate compensation but their
sons and daughters -should be given
employment in the industrial units
which are coming up there. 1 think
there is a semrse of revolt and upheaval
among the tribals in all parts of.the
country. I think the Government and
the ‘House will take due notice of this
upheaval and the Government in its
wisdom should take necessary mea=
sures.

MR. CHAIRMAN: Now, we have
taken more than 3 hours. There are
still 2 or 3 Members to speak. The

hon. Minister would take about 25
minutes. Therefore,"I would give two.
minutes to each of you.

sitwat faey ¥gafe (Fasaarer):
awrafa wgiea, & w19 % Qe €q
fawa & g oz wmmr wTRA) o
T & 9@ A wTAAa agem @,
FA WX E 1 K@) 5gaT wIgd
g5 sy 93w 3. xiaear § oY
ag WEAW guT ], qH1 Seasq Qi
aw F wiT At ¥ R wa & i
NWHE gmiwTaga ¥ waw
EutTad w2 ¥ qaw naw @ fzg) 6

gl § | 2 FA W) g fewmr
¥ Al qEM |

& dqfasA o @ goR
arA  TEAT RS ) gwI Bw
daga MNEfzaanfemigl aafs
ag AR TRAEfAE 5 @iy
Meaw & W7 1A% TR
W deee! ¥ wifgg AfwTgar ug
g f si& Q&) wear ar g AT 8 Sy
§ M vanm Dfafrwsreee wr froy
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[fradi fawr sgaia]
arar & 1 g Dfafesa qrfedy F
N AT HM @ & ar @ AW
@A qEA Fsm FAET @
urfeaifaal 1 gErew & IA@ Iaw
TAAz 3 faars oElw FW@ &
B0 IET & f@gars rala s@ €1
B QEFA AEAT ) P WA qreAT
W avg AT Wfgg 1 WA qTFW
sfrady ard A Dedur F gx Dy
N IPT GQEA X @) @, Afwa A
W 3A% fag aw fearamr g, saN
T Amga T E AR A affgur
AR FRATAEFT 2 1 ag frdl
qrdt 1 awear afY @, wafav foaqd
Wt qrff awd §, ax = faa &7
AW-FTAr W GERA F fag wawm
Fva  wifgd | gaxwr swfy @ feao

BT 9T AT MFAT E | JrEgga A

w gafa & fAw sur-war @ F7A7
w1 wEAR FAH §, QI AFG
# ag @W=ar =ifge

&Y waqre fag wsqq (Afasr ) :
ArAsa awgfa o, fagy gew @
¥ mifeqifagt &1 awear ) faar ar
7RI, 4% M TH I F gAT gar
§ 5 guIl wrAana WA o), Sfadz
fafezs ®Y agr g1 wifg, Afwa
Fagiafi &1 wa¥qarAwar g fa
TR #T @ A VART  qEcaz
T B g @ ¥a ¥ W
ﬁ:matz *! TZT AWT 7T FY )

B! R AN qar aff anv
TRT AN IR ETF agq & TN

g.ﬂ

3

A

awrefa oY, weat & faar § e
arfzardl € qF £ AT FTY T IAAT
Y 9 Anar . Faar oF F4¥ ar
FHew M AR @7 AwET Y |
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mw'wmh Fgt faar

g g ? Auasasz @ &

sitwaqre fag weaq: “greqfa”’
# famrgar & 1 aue af fam ow
N § teatw T AT

ArT TF aTE A1 wriagrfaat A
goer wYT 97 97 I ;¥ wearart
®1 ¥ F7 797 g1 @ WX AT aTH
wifrarfadl & wraw ® faars s @Y
frgdma ard@a-F1d § IR a9
w3 qqa fasms N am A g
% qoAT wgar § & ¥@ YFR 0&
Qo] HITEIZANA TAIIWA FI AR
Ry gD aE 7 F arfzar
Wt qa fasrasr sgd 9, difen
FTAT 912 F, IAHT HIqH Tifear &
w7 fzar, aday & M 7 faar
wi gasr O & fga wdf 7igy €
IR WY q@raT T W & 1 qEA
ATFIT F  Fga 9T wF Har g
wafag A sgarg fa g7+a ¢F qifaar
¥E ¥ afsa 1Y T wgi-
agt mrfzard-ghradl, saac W
fae¥ aaf, gaawmY wifs $ gag
g€ & =g @ geardy faa & € &,
ax wyael £ stw g wrfge Wi
T =aafFaay & faare aa ofaq 573
SIA-ME QAT F SLTEAT § IAFT
as gw afww, arfe  ghaa-
arfzafadl &1 qar IF T ITA
fawarm 927 &) @ |

1 R & ag ¥ g am
qHTQ HT@TE )

-ﬂ:mr'tt Ty (np’la) ALY
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ar Y gz ot §E T W qITT
¥ aw sy g | wr-awmT § wife-
T s gl & fag Faq o=
fedforr &0 T @I E 1\ A I

-

2 fF 7 Aegare ¥, eHT € @
FFIX §F TAWES @M H AT AT
2 @ sur i€ gr-faar safi o
qTT TATE N

faadr oY wzam @1} & o=
g9 geaml F fag oM FArT-IR

,gl

oo g1 WeT S A W@
# ow g swfag @ @ g-"do
&0 @0 gror weaswAw A wrfaardy
W FT W oAt § [qIE ATETH
¥ frage s wgm ¢ fs wae ®
“Hza’ wfearfoai A ow q@rd,
foad v wgdafeat @ €
AoMo o F &1 gw frdg FATHT
qg 9T | g g v f& oI9S
v fem 78 fau sy =1fggd
Afew wfefadi & o 7gr a3
e wefedy & ¥ www §¥ @t
Y ¥ ®T, I FI§ IA@T FT
oy foed o € & ok 7 feer
frgem & & ot Wy, wy fet

| VAISAKHA 8, 1903 (SAKA)

Adivasis (Dis.) 478

T feu T @y & 1 Wy @Y @
& | fao wrag &1 war aar Afeq
IqF T FY arfaw ¥ FRO Ag
¥ & fear war o weX A ag

¥ garqr Srar =g o

qg T RIAAT I Ffasfes
& mar g | ¥ WA e agr
T gETE | dro dYo HYo qrr g
¥ T ? TAwET A aw o
w7 fa

4
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T WA § @y W, 34 T2
W | A% feay wEwd agt

< & fR oy v w W Q7

MR. CHAIRMAN: Is Mr.
Singh pressing for quorum?

ot qAtow wEt - g WY
¢, ggawar T ¥ faar ond
gwmfer off, WTT & oAt ¥ Q@

Jagpal
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ﬂnmmmm’f!ﬁm'&
¥ ? WM wrewr wORT

ot ware fag : a0 AT W@-
amef = AWag

Yes; I am pressing.

MR. CHAIRMAN: Let the quorum
bell be rung.

(Interruption)

MR. CHAIRMAN: Nothing is going
on record. The quorum bell is ring-
ing—Please ring the quorum bell
again. We are ringing the quorum
bell for the second time. There iz no
quorum, The guorum bell is going.
on ringing~—

Nothing is going on record. There
is no quorum. Nothing is going on
record. We are ringing the quorum
bell—

The second bell for the quorum jis
being rung.

If we find that there is no quorum,
according to rules, we shall proceed—

As there is no quorum, the House
stands adjourned to meet tomorrow
at 11 AM.

21.25 hrs,

The Lok Sabha then adjjourned till
Eleven of the Clock on Wednesday,
April 29, 1981/Vaisakha 9, 1003
(Saka).
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